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LOK SABHA DEBATES

LOK SABHA

Friday, September 7, 1990/Bhadra 16,
1912 (Saka)

The Lok Sabha met at two minutes past
Eleven of the Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

|English]

MR. SPEAKER: 1 have to mnform
the House of the sad demisc of one
of our former colleagues Shri T. R.
Shamanna, who was a member of the
Seventh Lok Sabha during 19560-84
representing the Bangalore South
constituency of Karnataka. Earlier he
had been a Member of Karnataka
Legislative Assembly during 1967-79.

A veteran freedom flighter Shri
Shamanna actively participated in the
freedom struggle and was imprisoned
for a long period.

An ardent political and social wor-
ker, Shri Shamanna was associated
with several educational, charitable
and religious institutions engaged in
the upliftment of weaker sections of
the society.

A man of letters, art and science,
Shri Shamanna was a very simple,
soft-spoken and an unassuming pet-
son. He left an indelible impression
on the minds of those who came in
contact with him, He also evinced

interest in sports like swimming and
gymnastics.

An able parliamentarian, he took
keen interest in the proceedings of the
House and made valuable contribu-
tions thereto. Shri Shamanna also
served on the Committee on Private
Member’s Bills and Resolutions as its
member.

Shri Shamanna passed away at
Bangalore on 30 August, 1990 at the
age of about 78.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying ou~ condolences
tc the bereaved family.

The House may now stand in sil-
ence for a short while as a mark of
respect to the deceased.

(The Members then stood 1n silence
for a short while)

(Interruptions)

[Translation)

MR. SPEAKER: 1 am not allow-
ing you. Please take your seat.

ORAL ANSWERS TO QUESTIONS

[Translation}

Muster-Roll Employees in Doordar-
shan Kendras

*427. SHRI HARIBHAU SHAN-
KAR MAHALE: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state.



3 Oral Answers

(a) the number of daily wages’
muster roll employees working in
various Doordarshan Kendras;

(b) since when such - mployees are
working;

. (c) the annual expenditure
incurred thereon; and

(d) the steps taken by Government
to regularise their services?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
AND PARLIAMENTARY AF-
FAIRS (SHRI P. UPENDRA): (a)
to (d) Daily Wages Muster-Roll cm-
ployees are engaged by variou, Door-
darshan Kendras depending on the
exigencies of work. The number of
such daily wages cmployecs in diffe-
rent Kendras varies from day-to-day.
There were 197 daily wages emplo-
yees at various Doordarshan Kendras
as on March, 1990.

being

The expenditure incurred on such
engagement differs from Kendra to
Kendra and the total expenditure is
not centrally compiled. The informa-
tion is being collected.

Daily Wages Muster-Roll emplo-
yees are considered for regular app-
ointment to Group ‘D’ posts on the
fulfilment of the conditions prescribed

bv the Government from time to
time.

[Translation]

SHR1 HARIBHAU SHANKAR

MAHALE: Mr. Speaker. Sir, the hon.
Minister has stated that the emplo-
vees are considered for regular app-
ointment on fulfilment of conditions
prescribed from time to time. So, I
would like to know from him ask
what is this prescribed period. Is it
one week, one month or one year?
What is the specific period and what
are the other conditions.

[English]

SHRI P. UPENDRA: Sir, mostly
the boys are kept as Water Boys for
seasonal work and we pay them at
the rate of 1/30th of the pay at the
minimum of the relevant pay-scale

SEPTEMBER 7, 1990
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plus the Dearness Allowance, for a
work of eight hours a day, it they are
working against vacancies which are
of a permanent nature. Otherwise,
they are governed by the Minimum
Wages Act.

[Translation)

SHRI HARIBHAU SHANKAR
MAHALE: Sir, the hon. Minister has
stated that the Muster-Roll employ-
yees are considered for regular app-
ointment to Group ‘D’ posts. - So, 1
would like to know the number of
employees in the Waiting list for re-
gular appointment and thc number of
scheduled castes and the scheduled
tribes employees among them.

[English]

SHRI1 P. UPENDRA: Sir, as 1
mentioned, the total number is 197.
Regularisation takes place according
to their cntry because the first come
they go last. T do not have the figures
for Scheduled Castes and Tribes se-
parately. | will write to the hon.
Member.

PROF. RAM GANESH KAPSE:
Sir, it was told here that there are
197 as on today. But really speaking.
there are various categories in Door-
darshan or Akashvani and many of
the cmployees are mostly temporary.
Even transfers and promotions are
done arbitrarily, at least they were
done before your regime. So, before
you hand over the whole thing to the
Corporation. will you please rectify
all the things and then hand over to
the Corporation so that they will be
happy while going to the Corpora-
tion?

SHRI P. UPENDRA: Sir. 1 have
already indicated while replying to the
debate on the Bill that we will sort
out all problems before handing over
to the Corporation. There are people
in Class-III also, some artists. etc.,
who are of temporary nature and the
Supreme Court has given an order
that by November this year., we
should prepare a scheme for their ab-
sorption, etc. It has been worked out
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in consultation with the Department
of Personnel and we will complete it
within the time prescribed.

| Translation)

SHRI RAM NAIK: Mr. Speaker,
Sir. these temporary workers are put
against the vacancies which are of a
permanent nature for example on
water-serving  job. But it is often
seen that in the next season the same
workers arc not employed for this
work. So, whether Government would
consider to issue instructions that in
case the workers are engaged again
for temporary work then the same
workers should be employed for these
works.

[English]

SHRI P. UPENDRA: Sir, this em-
ployment of casual labour and the
rules governing their employ ment, etc.
is not only confined to the Ministry
of Information and the Doordharshan.
But it is a broad matter concerning
the Labour Ministry. [ hope that my
colleague in the Labour Ministry
will take care of it evolve a policy.

SHR1 NANI BHATTACHARYA:
Sir. we are opposed to casualisation
of the workers and naturally, we want
that the Government should take
ccertain measures so that the casual
workers are, by and large, absorbed
in regular jobs. So, in this context,
will the hon. Mmister enlighten us as
to what is the norm, as at present
and not from time to time, of absorb-
ing thc casual and seasonal workers
like pamiwallas in regular jobs of
the Government of India. particu-
larly in Doordarshan?

SHRI P. UPENDRA: The same
tule applies here as elsewhere, ie.,
they should work for.240 days as ca-
sual workers. That is the minimum
service. They should be engaged th-
rough the Employment Exchange.
They should possess an experience of
two years of continuous service as
casual workers and he should have
put in at least
labourer, including the broken period

2—-5 LSS/ND/9t

240 days as casual .

Oral Answers 6

of service during each of the two
years of service. They should fall
within the maximum age limit.

[ Translation)

‘SHRI RAM KRISHAN YADAV:
Mr. Speaker. Sir, whether thc Minis-
tcr knows that the daily wages casual
workers are given break in service so
that they may not become eligible
for regularisation of service. In this
way they arc not able to complete
248 days service. So ‘hese workers
are exploited in this way. Whether
Government propose to issuec any
instructions to ensure that such wor-
kers are not exploited in future and
their services arc regularised.

[English)

SHRI MANORANJAN  BHA-
KATA: Mr. Speaker. Sir, the casual
and seasonal naturec of work is an
attempt for appointment in thc back-
door system. I would like to know
from the hon. Minister as to whether
all those persons whom hs has men-
tioned in the reply have been spon-
sored by thc Employment Exchanges
for recruitment in the casual nature
of work or not. If not, how is he
going to see that the Employment
Exchanges comply with the orders
for employment in his department in
the Doordarshan?

SHRI P. UPENDRA: The number
of persons is very small. The nimber
is ouly 197 and T do not have the
figures as to how many of them came
through Employment Exchanges and
how many of them have been em-
ployed directly. But the rule says
that they have to be engaged thrcugh
the Employment Exchang:s. [f that
rule has been violated, then I have to
ask my predecessor the reason for
violation.

SHRI AJIT PANJA: Sir, I think
the Minister knows that when the
casual workers arc taken on daily
wage basis in a muster roll, they are
taken for doing a particular job. I
will give an example. Although a
person is a graduate, he is taken as



7 Oral Answers

a peon as there was a shortage of
peon. But Sir, T have seen that they
being utilised for higher post like as-
sisting the camera man or even writ-
ing the script or correcting the script.
Sir, all these 197 persons have put in
more than five to ten years service in
that higher post but when they are
being absorbed, they are absorbed in
the lowest category for which they
have been taken. Has the Minister
thought about solving this problem
so that their experience is taken into
consideration and they are absorbed
in the higher category job in which
they have been working so long?

SHRI P. UPENDRA: Sir, their
experience will be considercd  while
filling up the relevant posts. If they
have got sufficient experience in the
field, they will definitely be consider-
ed.

[Transiation

SHR1 YUV RAIJ: Mr. Speaker, Sir,
thc daily wages workers employed in
Jute Mills, the Public undertakings.
are paid at the rate of rupees fifty
per day. So. through you, I would
like to know from the hon. Minister
whether he will consider to bring
about a wage parity between the ca-
sual workers’ serving in Doordarshan
and those serving in other organisa-
tions?

[English]

SHRI P. UPENDRA: T have al-
ready said that where the nature of
the work entrusted to the casual wor-
ker and the regular employee is the
same. they get 1/30th of the pay at
the minimum of the relevant scale
plus DA. Otherwise thev get mini-
mum wages as prescribed urnder the
Minimum Wages Act. 1948,

T.V. Transmitter Relay Centre in
Thanjavar Town, Tamil Nadu

*428. SHRI S. SINGARAVADI-
VEL: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

SEPTEMBER 7, 1990
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(a) the expected area of coverage
by the low T.V. transmitter relay oen-
tre located in Thanjavur Town, Tamil
Nadu:

(b) whether certain places at a dis-
tance of even 5 km. from the T.V.
Transmitter, are not getting clear
transmission;

(c) if so, the reasons thereof; and

(d) the steps taken/proposeld to be
taken to get the optimum use of the
transmitter?

THE MINISTER OF INCFORMA-
TION AND BROADCASTING
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (d) A statement
is laid on the Table of the Housc.

STATEMENT

The Low Power (100 W) TV
Transmitter ‘at Thanjavur in Tamil
Nadu, operating in UHF Band, has
a service range of about 15 Kms.
(inclusive of the fringe areas, where
satisfactory reception is possible with
the help of elevated antenna, boosters
etc.). The TV transmitter at Than-
javur is reported to be functioning
normally and froviding satisfactory
service within its expected coverage
area, subject to availability of line
of sight. Reception of this transmit-
ter, however, is limited in its sou-
thern direction due to local terrain
conditions. Besides, there have been
instances of interruptions in the trans-
mission from this transmitter mainly
duc to failure of power supply at the
Centre. In order to minimise such
interruptions, a diesel generator set
has been provided at the Centre.
Nonetheless, momentary interruption
in service occurs each time the sour-
ce of supply is changed from the
mains to diesel generator and vice-
Versa.

SHRI S. SINGARAVADIVEL:
Sir, there is a low power T.V. Trans-
mitter which is in UHF Band. 1t
is expected to cover an area of 15 Km
but in some direction it covers oaly
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S Km. In the reply it is stated that
the reception of this transmitter,
however, is limited in its southern
direction due to local terrain condi-
tiens. In other directions also the
teception is not clear.  What steps
does the Ministry propose to take to
rectify this defect?

SHRI P. UPENDRA: Sir, he
is correct when he says that the
southern direction is not only S Km.
but it is about 7 Km. In the Eas-
tern, Western and Northern direc-
tions it is about 10 to 12 Km, because
the station is working on UHF
whose range is limited.  Unless,
the consumers put the UHF tuner,
the reception is not clear. I know
that they are facing a lot of difficulty
but they have to put the UHF turer
and the booster.

SHRIMATI PREMALABAI
CHAVAN: Sir, all over India, there
is a shortage of T.V. Transmitters.
This is the only media by which the
rural sections of our society can come
to know about the Government’s
policy. My demand for Karad
T.V. Centre is pending for the last
five years. 1 don’t know why Govern-
ment is so reluctant and why it is
giving a step motherly treatment to
the State of Maharashtra. They
have not yet given the T.V. Centre
and the reason according to them is
the shortage of fund and shortage of
material.  So, will the Minister give
attention to this area?

SHR1 P. UPENDRA: Sir, there
are about 520 television transmitters
in the Centre. The number is going
to be increascd by another 25 short-
ly. There are large number of de-
mands from various parts of the
country for opening new relay centres
and new transmitters. We have ten-
tatively finalised ocertain centres and
we want the clearance from the Plan-
ning Commission. As soon as we
get the allocation from the Planning
Commission, we will be able to an-

nounce the Centre where we are going 4bouring  State,

to have new relay transmitters.

BHADRA 16, 1912 (S4X4)
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[Translation]

SHR1 YELLAIAH NANDI: Sir,
Siddipet revenue division in Medak
district of Andhra Pradesh is situatcd
at a distance of 104 kilometres from
Hyderabad. It covers three districts,
Medak, Karimnagar and Nizamabad,
but as it is situated at a distance of
104 km. neither the voice is audible
nor the pitcure is clear here. So, 1
would like to know from the hon.
Minister of Information and Broad-
casting whether there is any proposal
to set up a low power tronsmitter
there during the Eighth Five Year
Plan period.

[English]
SHR1 P. UPENDRA: Sir. the

hon. Member has met me more than

once with this demand. 1 also re-
ceived similar demands from other
people.  His demand is justified.
But, as [ said earlier, I cannot an-

nounce or commit now unless 1 get
the allocation from the Planning
Commission. 1 have noted down the
request made by the hon. Member.

SHRI GOPINATH GAIJPATHI:
I am much obliged, Mr. Speaker.
Sir There is a prima facie casc of
a low power transmitter situated in
a totally faulty place in the town
Parlakhemundi of Orissa State. |
had raised this particular issue under
Rule 377 in this august House, as
well as 1 had written a D.O. letter to
thc Hon. Minister, who was kind
enough to reply to me that he has pas-
sed necessary orders in this regard.
But, as you know Sir, ¥ is more
easily said than done. I would again
appeal through you to the hon. Minis-
ter that he should follow-upon this
matter of urgent public importance
and take necessary corrective action
to ensure that this defect is rectified
expeditiously.

SHRI P. UPENDRA: Sir, the
hon. Member comes from my neigh-
I can’t disappoint
There are

him.  (Interruptions).
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also some States like West Eeungal
which 1 can't neglect.  Sir, dcfinitely
we will take immediate action on that.

DR. THAMBI DURAL: When
we are having a low transmitter relay
centre, it only relays wnational pro-
grammes.  Sometimes we arc not
able to get the regional centre’s relay
programme because in that area
though they have a kind of antennas,
it  disturbs. They -can only get
national  Programmes. Therefore,
they are deprived of getting regional
programmes which are really essen-
tial. But 1 do not know how the
Minister is going to rectify.

Sir. the borders  towns,
for example  you take Hosur in
Dharmapuri near Bangalore.  The
people residing in Hosur are not able
to get the regional centres’ program-
mes.  Thercfore, is there any scheme
to have relay centres in such kind of
border towns to get the regional pro-
grammes?

Secondly,

SHRI P. UPENDRA: The hon.
Member should have no complaint
because in Tamil Nadu almost all
L.P.Ts. are linked to the Madras
Regional Kendra and they are getting
the regional programmes through re-
lay centres and if a particular centre
is not getting the relav, we will
. take care of that.

SHRI BASUDEB ACHARIA: It
is strange that the district of Mid-
napore in West Bengal is only 40 kilo-
metres from Calcutta.  But the peo-
ple of this districi are deprived of the
programmes of Calcutta Doordarshan
hecause therc is one low power trans-
mitter in Midnapore and there s
one microwave station. We et the
Minister and 1 also made the sugges-
tion to utilise that microwave station
for rclay from Calcutta Doordarshan
station.  So. T would like to know
whether the Minister will consider the
suggestion so that the people of Mid-
napore District which is much closer
to Calcutta will be able to see the
programme of Calcutta Doordarshan,
in the near future.

.. SEPTEMBER.7/,.1990 ~
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. SHRI P. UPENDRA: - Sir, wher-
cver microwave networks -are these,
we are linking up the regional-kend-
ras with L.P.Ts. and H.P.Ts. Asansol
is alrcady linked and . Kunseong also
is linked. Now, the microwave .is
stirong. they will connect Midnapore
also.

[Translation]

SHR]1 SATYNARAYAN JATILYA.:
Mr. Speaker. Sir, the hon. Minister
replied that they are providing satis-
factory service within their expected
coverage area. 1 would like to make
a request that since Ujjain relay cen-
tre docs not have clear reception from
the Indore Doordarshan Centre, the
conditions at divisional headquarter
should be improved so that people
get satisfactory service. 1 have made
repeated request for improving  the
transmission.  Ujjain should be pro-
vided with a transmitter or some such
measures should be taken so that peo-
ple can get the bencfit of telecast.

SHRI1 P. UPENDRA: Sir, I have
already said that we are going to take
some dccisions during the 8th Plan,
then we will also tuke Indore and
Ujjain into our consideration.

SHRI JANARDAN YADAV: Mr.
Speaker. Sir, Bihar has remained
neglected for the last 40 years. My
constituency Godda and districts of
Bhagalpur, Dumka, Deoghar and
Monghyr are situated at a very dis-
tant place in this region, so the rural
people of these areas never get- an
opportunity to see doordarshan pro-
gramme*.  The transmitter covering
the areas of Bhagalpur to Godda and
Banka to Deoghar is a very low
power transmitter with the result that
the people of these arcas can neither
hear the T.V. news nor see agy T.V.
programmes even when they own
T.V. sets of their own. [ would like
to know- from the hon. Minister
whether  doordarshan relay centres
will be set up at the district head-
qu:u;tcrs in Godda, Banka and Bhagal-
pur’ ;
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SHRI P. UPENDRA: i1, this s
not correct that Bibar has been i -
nored.

MR. SPEAKER: Janardan Yadav
Ji, Bihar is not being ignored.

SHRI JANARDAN YADAV: Mr.
Speaker, Sir, the previous Govern-
ment has continuously ignored it.

MR. SPEAKER: But now the

Government has changed.

[English]}
SHR1 P. UPENDRA: Sir, I had

just been to Patna recently. 1 have
visited Jamshedpur also and discus-
sed Bihar's problems there with the
Chief Minister of Bihar and other
officials also. In Muzaffarpur. the
programme  generating facility s
ready and we are going to operate it
shortly.  In Patna, already there is
a temporary studio.

[T 1anslation]

SHRI JANARDAN YADAY. Mr.
Speaker. Sir, I am uasking about
Godda and Santhal Parsana.

SHRI P. UPENDRA Mr. Speaker,
Sir. we are  going to set up a T.V.
Centre there shortly. Our progiamme
generating  facility is ready and we
are going tc operate it shortly.  Five
new radio-stations are in the process
of setting up and wc are going to
operate them shortly. We are going
to start the tclecast of regional news
in Patna from 11th of October. In
this way, we arc paying full attention
to Bihar.

PROI. RASA SINGH RAWAT
Sir. 1 would like to bring it to the
notice of the hon. Minister that the
utility of television is continuously
increasing and the people’s interest is
also growing,  But duc to enisting
L.P.Ts. in big cities, nearby small
townships are not able to sce all the
T.V. programmes. If a transmitter
is installed on the Taragarh hill in
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Ajmer, residents of Vijaynagar, Bea-
war, Kishangarh, Pushkar and Naji-
rabad will be able to see these pro-
grammes. But at present, the
transmitter is installed at a low and
faulty place, due to which the recep-
tion of T.V. programmes in the entire
district of Ajmer is not very clear.
T would like to know Irom the hcr
Minister whether transmitters and re-
lay centres will be set up at high
and proper places. so that people
over the large areas could see the
television programmes clearly?

SHRI P. UPENDRA: Mr. Speaker.
Sir, Generally such complaints have
been received.  This is a fact. We
are conducting an investigation in
this regard to sec as to how it can be
rectified.

[Enelish]

SHRI KAMALUDDIN AHMED:
Sir, it is not only confined to a few
relay centres, but a large number of
centres are defective. 1 had brought
one such defective centre to the notice
of the hon. Minister when he visited
Warangal. The Minister knows the
location of the relay centre and othes
technical defects of it. He publicly
assured that he would get all the de-
fects rectified. but <o far nothing has
been done. 1 would like to know
wheher the Minitter at least do some-
thing now to rectify those defects.

SHRI P. UPENDRA: Sir, as
soon as | came back Trom there, !
looked into the matter.  The height
of the tower has to be raised and we
are taking action for the <ume

Credit Deposit Ratio in Banks in
Jammu & Kashmir and Punjab
_}-

*429. SHRI R. N. RAKESH:

SHRI R. M. BHOYE:
Will the Minister of FINANCE be
pleased to state:

(a) the credit-deposit ratio of al!
the public sector banks in Jammu &
Kashmir and Punjab:
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(b) whether the ratio is showing a
gieclmmg trend over the years. and
if so, the reasons therefor:

(c) the comparative position of each
public sector bank in Jammu & Kash-
mir and Punjab during the last five
years, yearwise;

(d) whether Government propose
to take any steps for increasing cre-
dit-deposit ratio of the banks: and

(e) if so. the details thereof?

THE MINISTER OF FINANCE
(PROF. MADHU DANDAVATE):
(a) to (¢) A Statement is laid on the
Table of the House.

STATEMENT
(a) and (c¢) Credit-Deposit (C:D)

Ratio of Public Sector Banks in the
States of Jammu & Kashmir and
Punjab in last five years was as
under:—

(As Percentage)

As on March Jammu &  Punjah

Kashmir
1986 34.45 46.90
1987 32.79 45.18
1988 31.07 42.67
1989 33.37 43.31
1990 32.19 45.42
Details regarding  Credit-Deposit

Ratio of each Public Sector Bank in
the above two States, during the last
5 years is being collected, and to the
extent possible, will be laid on the
Table of the House.

(b). (d) and (e) Credit-Deposit
Ratio in both the States of Jammu &
Kashmir and Punjab has shown some
fluctuation over the years. Credit-
Deposit Ratio is not the sole indica-
tor of economic development of an
area. Credit deployment in a parti-
cular area depends on the various
factors like level of economic activity.
entreprenuership, availability of raw
material and other infrastructural
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tacilities, other investment opportu-
nities and also law and order situation
in that particular area. Banks have
been advised to take effective steps
for improving the flow of credit in
deficient areas for productive and
identified viable proposals.

SHRI R. N. RAKESH: Sir, the
reply given in the statement by the
Minister is negative.  However, 1
would like to know from the Minister
as to how many public sector banks
were functioning in the rural areas
of Kashmir valley and Punjab as on
Ist January, 1990 and how many
are functioning as on today.

PROF. MADHU DANDAVATE:
Sir, the question is regarding the
credit-deposit ratio. It will be diffi-
cult for me just now to give the parti.
culars as to how many banks were
functioning on a particular day. It
the hon. Member so dcsires, then 1
will send him the list of that. Now,
let us concentratc on the question that
he had asked.

SHRI R. N. RAKESH: Sir, 1
would like to know as to how many
bank branches are there in Srinagar
city and in the cities of Punjab and
which are those banks. Is the Jammu
& Kashmir Bank, a public sector
bank? If not why?

PROF. MADHU DANDAVATE:
Sir, as 1 have told ecarlier, the ques-
tion  is about the credit-deposit ratio.
All that 1 can say on the basis of the
question that he had asked is, it is
regarding the credit-deposit ratio. In
Jammu and Kashmir, the total is
34.8 per cent, in Punjab it is 44.5
per cent and the all India percentage
is 64.7. 1 can only inform the hon.
Member that due to various factors,
firstly because of the unstable politi-
cal conditions in Punjab and Kashmir,
particularly in the valley area and
also due to lack of adequatc industrial
development, the credit absorption
capacity of these areas is less and as
a result of that, the cash deposit has,
no doubt, gone down. The ideal
cash deposit ratioc would be 60 and



17 Oral Answers

we wil] try to do our best and sec that
the improvement is made to reach
the necessary target.

[Translation]

S. ATINDER PAL SINGH: Mr.
Speaker, Sir, during the winter ses-
sion, the hon. Minister had stated
that as compared to the position of
bank deposits in Punjab the amount
of loan being given in that State is
20 per cent less and when compared
with the national average, it is 30
per cent less. [ would like to know
as to why these cash deposits are
not invested in the industries of Pun-
jab, instead of sending them to other

States? What are the reasons there-
of?
PROF. MADHU DANDAVATE:

I have already stated in my reply to
the ecarlier question, that there are
3-4 factors which are responsible for
the declining credit deposit ratio in
Punjab.  First of all, 1 would like
to tell him that since Punjab pro-
blem has not been <olved. very few
people want to set up industries in
Punjab due to the unstable political
conditions in that Statc.  Secondly,
the position is stated here in respect
of credit deposit ratio is the position
actually in respect of public sector
banks. The co-operative structure
in Punjab is very efficient, so in most
of the cases the farmers take loans
from the co-operative banks in pre-
ference to the public sector banks.
It is also one of the reasons respon-
sible for a lower credit deposit ratio
in respect of public sector banks.
Thirdly, it is a fact that the indus-
trial progress of Punjab has come to
a halt due to the unstable political
situation there. This was your com-
plaint also. With the retardation of
industrial development, the credit
worthiness of the new industrial units
also goes down. It is also a reason
behind the lower credit deposit ratio
in that State. There will be an in-
crease in the credit deposit ratio, only
when the situation prevailing in that
State changes.
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[English]

SHRI K.V. THOMAS: Sir, some
States are facing acute unemployment
problem. For example, the States
like Punjab, Jammu and Kashmir
and Kerala are facing acute unem-
ployment problem. The credit de-
posit in these States is always below
the 40°/, level. There are many rea-
sons for this low credit deposit, in
these States. One of the reasons is
the attitude shown by the nationalised
banks to give credit to the unemploy-
ed youth who go to these nationalised
banks with self-employment schemes.
1 myself have got the experience in
Cochin where thousands of unemp-
loyed youngsters who have gone to
the nationalised banks with the
schemes approved by the State Gov-
ernment itself to get the financial as-
sistance from these banks. But these
nationaliscd banks did not show any
kind of helping attitude to these un-
cmployed youth after submitting
their schemes. So. my request to the
hon. Minister is, when the schemes
have been approved by the State
Government of Kerala itself, and es-
pecially the States where the credit
deposit ratio is below 409, whether
the Government will take special in-
terest and give special instructions to
the nationalised banks to see that the
schemes submitted by the unemployed
youth, which have been approved by
the State Government, will be petting
sufficient financial assistance.

PROF. MADHU DANDAVATE:
T fully appreciate the thrust of the
question of the hon. Member. As I
have said earlicr when the capacity of
any particular arca to absorb credit
increases—capacity increases—to that
extent credit given by the banks is also
more. If the hon. Member claims
that they have prepared certain self-
employment schemes in Kerala, also
with the approval of the State Gov-
ernment and in spite of those schemes,
they are not able to get the credit, 1
will definitely look into the matter
and assurc the hon. Member that

wherever  viable  self-employment
schemes are pre red by any agen-
cies, thev will offered adequate
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credit facilitics, at lcast by the public
sector banks. It is because, we can-
not have public scctor banks and pri-
vate mentality in credit.

[Translation]
PROF. PREM KUMAR DHU-

MAL: Mr. Speaker. Sir, the  hon.
Minister has himsclf admitted in his
reply that the deteriorating condi-

tion in Punjab has stood in the way
of industrial progress. 1 would like
to bring this fact to his notice that
the small scale industries of Punjab
have made a great contribution in
providing employment  opportunitics
to the people but because of wrong
policies adopted by the banks and
increase made by R.B.1. in the gua-
rantee money on the one hand people
are not getting loans from the banks
and on the other hand the small
scale industrialists have to buy the
entirc raw material on cash basis and
have to sell their finished goods on
credit.  In this way they are  fucing
many problems. [ would like to know
whether the small scale industrialists
in Punjab would be provided soine
concession in the rate of banks in-
terest because Rs. 10.000 were reco-
vered from small scale industrialists
as bank guarantee was suddenly in-
creased.  Whether Government  pro-
pose to give them some concession.

S. ATINDER PAL SINGH: |
also support the qucstion asked by

the hon. Member. (/nierruptions)

MR. SPEAKER: Atinder Pal
Singhji, you please take your seat. This
is not the way. You pleasc take your
seat.

{Interruptions)

PROF. MADHU DANDAVATE:
The hon. Member wants to know as
to why the small scale industries are
not being developed in Punjab. We
provide loans to the people through
banks for three different categories of
industries. Loans are provided
through banks to large scale indus-
tries, small scalc industries and as
the hon. Member from Kerala has
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said  under  the  self-employment
scheme. 1 agree that the small scale
industrics are facing many problems
in rcgard to the guarantee and other

matters. 1 assure you that if they
have somc particular problems duc
attention will be paid to them and

the difficulties in their way of getting
credit would also be removed.

SHRI HARSH VARDHAN: Mr.
Spcaker. Sir. Hon. Minister has just
stated that the credit deposit ratio has
registered decrease all over  Punjab
because of the situation therc in this
context. | would like tv know from
the hon. Minister about thc amount
of loan sought by the large scale in-
dustiies. small scale industiies and
also under sell employment schemes
from nationalised banks from 1986
till date and the amount of loan pro-
vided sanctioncd by the banks to
them, Kindly provide the separate
figures in respect of the large and
«mall scale industries and the self
financing schemes.

PROF. MADHU DANDAVATE:
Mr. Spcaker. Sir. at the moment, 1
do not have all the relevant figures
with me, but I would like to give the
other figwmes. As far as Punjab is
concerned, the credit deposit  ratio
has decreascd. Tn 1986 the ratio was
46 per cent. in 1987 it was 45 per
cent. in 1988 the ratio was 42 per

cent and in 1989 it rose to 43 per cent.

{Interruptions)

MR. SPEAKER: Does it tally?

(Interruptions)

SHRI HARSH VARDHAN:
Whatever hon. Minister has stated that
has alrcady been given in the reply
to this question. 1 just wanted to
know from him thc amount of loan
sought by largc and small scale indus-
trics and also the amount of loan
sought under self employment scheme
vis-a-vis the amount of loan provid-
¢d by banks to each of them,

MR. SPEAKER: That is all. Now
pleasc take your seat.
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PROF. MADHU DANDAVATE:
I was referring to the qucstion first
because the credit deposit ratio shows
the total deposits with the banks and
the total loans provided by them.
Howcver, as far as the question of
loan sought by the large and small
scale industrics and by other areas
and vis-a-vis the amount of loan pro-
vided to them by the banks is con-
cerned. 1 do not have figures with
me at this timc but [ shall send the
same to the hon. Member.

[English]
Impact of Waiving Agricnltural Loans
*431. SHRI MANORANIJAN

BHAKATA: Will the Minister of FI-
NANCE be pleased to state the im-
pact of waiving country-wide agricul-
tural loans upto Rs. 10,000 on credit
structure, price level and on general
cconomy?

THEF MINISTER OF FINANCF
(PROF. MADHU DANDAVATE):
A statement is laid on the Table of
the House.

STATEMENT

Government of India have formu-
lated the Agricultural and Rural Debt
Relief (ARDR) Scheme for providing
debt relief to farmers, landless culti-
vators, artisans and wecavers upto
Rs. 10,000 by public sector banks and
rcgional rural banks. In so far as the
banks in the cooperative sector are
concerned.  State Governments have
been requested to frame a scheme on
similar pattern. As per reports rc-
ceived, most of the States have accep-
ed in principlc the Central Govemn-
ment’s scheme for adopting it in res-
pect of cooperatives.

The waiver of loan overdues upto
Rs. 10,000 would rcduce the past
burden on the borrowers and it is
expected that the borrowers will ser-
vice the future loans promptly, As
a one time measurc dcbt relief is a
positive step which will help relieve
thc farmers, artisans and weavers of
their debt burden due to dcterioration
in the terms of trade and thus help
provide incentive for production and

35 LSS/ND/91

BHADRA 16, 1912 (SAK4)

Oral Answers 22

productivity. The Government also
wants to ensure that therc is no ero-
sion of the credibility of the banking
system. The Government has also
made it clear that the above Scheme
will not be repeated.

SHRT MANORANJAN BHAKA-
TA: The hon. Minister is not only a
very senior Minister but is also a
very articulated Minister and T want-
ed a very truthful answer from him.
But. unfortunately he is giving the
reply in such a manner by which the
main thrust of the question has been
diluted.

The question is the impast of waiv-
ing countrywide agricultural loans
up to Rs. 10.000 and credit structure,
price level and general economy. The
hon. Minister has not said a single
word about the price effect. How-
ever, I would like to put my question
on the basis of the reply given by the
hon. Minister.

The cooperative sector is the res-
ponsibility of the State Govcrnment.
But thc States are not having the
resources. They are not implement-
ing the programmes. The Centril
Government and the hon. Finance
Minister agree to implement the pro-
gramme but the States do not have
the resources.

1 would like to know from the hon.
Minister what incentive has bcen gi-
ven to the States to implement the
programme and how many persons
State-wise have been benefited by the
scheme.

The responsibility for the Union
Territorics lies with the Central Gov-
ernment and not with the States. I
would likc to know what has been
done by the Central Government to
the Union Territories in this regard
and whether the cooperative loans
bave been waived. So far as my in-
formation goes, no cooperative loans
were advanced in the recent past be-
cause of the default.
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PROF. MADHU DANDAVATE:
Mr. Chairman, complimenting me for
being articulate here also does not
mean that 1 should give truthful ans-
wer. | would like to tell the young
hon. Member whether articulate  or
non-articulate., in this House, we arc
always expcected to tell the truth
otherwise it is a brcach of privilege.
He referred to the first part and said
that 1 have not touched the credit
structurc price level and cffect on the
general economy. 1 have alrcady re-
ferred to that. But if you want fur-
ther information, in the course of my
reply, I will give that. Now the first
specific question is. what incentive
and help is being given to the States
and also the Union Territories to see
that the loan waiver schemce is im-
plemented effectively.

PROF. N.G. RANGA:
operative sector.,

In the co-

PROF. MADHU DANDAVATE:
Yes, in the coopcrative sector. Our
initial schecme wanted that the Centre
should take the burden of waiving
the loans taken from all the public
scctor banks und also thc regional
rural banks because they are in the
Central sector. But later on, look-
ing to the difficulties of various States
and the cooperatives, we decided that
if the States find it difficult to bear
the burden of waiving the loans those
which werc taken from the coopera-
tive societics, cooperative banks and
thc land development banks, the
Centre will be prepared to accept the
responsibility of fifty per cent of the
expenditure. 1 am happy to say that
after lot of discussion- whether they
are Congress States or non-Congress
States—most of the States, by and
large, have accepted this only after
making one more incentive.  Many
Chief Ministers pointed out that the
difficulty is that they have not got
adequate funds to pay the fifty per
cent of the responsibility of the loans
from the coopcrative and land deve-
lopment banks. Therefore, we con-
ducted talks with the Governor of
the Reserve Bank of India and he
agreed that the Reserve Bank should
give them advance against the fifty
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per cent that they have to pay and
that is to be returned in one year.
That was sajd initially.  But the
Chief Ministers of many States point-
ed out the difficulty. So, with lot of
negotiations. wc have finally agreed
that whatever amount the Reserve
Bank gives to the Statc. Govern-
ments as advance to the banks, that
can be returned not in onc year but
that can be returned in three years.
Therefore, almost all the Chief Mi-
nisters whether they bclong to the
Congress States or the Communist
States or the Janata Dal States, most
of them excepting the three have ac-
cepted this. This is a major incentive
that we have given.

Secondly. as far as Union Territo-
ries are concerned. we will not try to
create any difficulties for the Union
Territories. If they come to us and
point out to us that there are any
difficulties, in that case, we will be
prepared to give them necessary as-
sistance through the Reserve Bank so
that immediatetly on their economy,
there will be no adverse effect.

As far as Madhya Pradesh is con-
cerned, they wanted to liberalise the
scheme still further and we assured
them that provided they are able to
implement the Central scheme, we are
prepared even if they liberalise it
further at their own cost and we have
no objection at all. And now at their
own cost, they have decided to be
liberal.

SHR1 MANORANJAN BHAKA-
TA: Mr. Chairman, Sir, ] am happy
that thc hon. Finance Minister has
assured to provide all kinds of as-
sistance to the Union Territories.
Though he has not replied to one
question, that is, what is the num-
ber of beneficiary out of this scheme
sn far. 1 think, he will be replving to
that when he replies to my second
supplementary. 1 want to know spe-
cifically, whether loans advanced to
the artisans, weavers and also agricul-
turists under the IRDP scheme  will
be covered under this scheme or not
and what will be the total amount
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under the loan waiver scheme due to
this Rs. 10,000 scheme? I would like
to know whether the Government will
undertake a study about the details
since this scheme is going on to real
understand the actual effect. 1 would
like to know whether he is going to
undertake a study in the matter.

PROF. MADHU DANDAVATE.:
As far as the total expenditure of
the scheme is concerncd, we went on
liberalising it. Originally it was de-
cided that if only loans upto Rs.
10,000 are taken, then waiving loans
upto Rs. 10,000 will be permitted.
The size must also be Rs. 10,000 or
less. Later on we liberalised it. Fur-
ther NABARD made it clear that
since agriculture includes fisheries also,
fishermen also are included in that.
Already according to our manifesto
the weavers were included. Agricul-
tural landless labour and other ki-
sans are also included in this. Origi-
nally we wanted to put a number of
conditions. I have mentioned them
in this House at least threc times. Ori-

inal expenditure was of the order of
f(:.. 2845 crores. When we liberalised
it, it went to about Rs. 400 crores.
Probably I am afraid it may go upto
even Rs. 6000 crores. Anyway we
will decidc that.

Further liberalisation is not possi-
ble because it will not be possible for
us to undertake heavier burden and
therefore we have put some restric-
tions. Only all thosc loans on which
overdues are upto 2-10-1989 will be
included.

SHRI MANORANIJAN
TA: Including IRDP?

PROF. MADHU DANDAVATE:
That is altogether a different schemc,
that is not included in this. that has
to be taken scparately. You asked
earlier a question that whether we
have identified the borrowers and the
relief given to them. T am happy to
indicate that the work is' going on
vigorously and the number of borrow-
ers identified so far are 60.60,681
and the number of borrowers to whom
relief will be there are 21,71703.

BHAKA-
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I'he process will be expedited and if
at any stagc some of the calculations
are found to be incorrect by M.Ps
and Legislators. 1 would request them
to point out to the concerned State
Govts. so that we will take duc note
of that and if there are any distor-
tions and aberrations, we will try to
correct them.

[Translation]

SHRI SHANKERSINH VAGHE-
LA : Mr, Chairman, all partics have
provided in their manifestos about
the waiving off the loans of farmers
and the people of weaker scctions.
This Government is ten months old
now, but nothing has been donc even
during the past nine months. When
we visit our constituency the farmers
ask us about their loans. They ask
whether these have been waived off
or not, and whether the Resetve
Bank of India have some reservations
about waiving of loans? If not. the
number of farmeis benefitted so far
and whether your scheme will be im-
plemented within one year or in more
time?

(Interruptions)

PROF. MADHU DANDAVATE:
Do you agree that the next manifesto
also wil be ours...(Interruptions)...
I have just replied to the question
asked by the honourbale Member,

[English]

The total number of beneficiaries
identified are 60.64 lakhs, the num-
ber to which relief is already given
is 21.71 lakhs, the tota]l credit given
to borrowers amount to Rs. 619.91]
crores, the number of certificates
issued to beneficieries is 11.14 lakhs
or amount written off is Rs. 30.94
crores.

[Translation]

SHRI SHANKERSINH VAGHE-
LA: The farmers know that they
have go it.
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PROF. MADHU DANDAVATE:
1t is different at different places. We
have no problem in respect of those
states which have completed the sche-
mes and have informed the Govern-
ment about it and have written that
they are ready to pay 50 per cent
amount. Our whole expenses have
gone to Reserve Bank and NABARD.
We have no problem of refunding in
such cases. So far as Madhya Pra-
desh is concerned, they were modify-
ing and liberalising their scheme.
They have included many othcr peo-
ple in addition to those whom Central
Government wanted to extend benefits
under the Central Scheme. S0 they
were a little late in finalising the
scheme. But in that case also, what-
ever is the responsibility of the cen-
tre, that would be completed be it

farmer or artisan  or.. ... (Interrup-
tions)

{English]

SHRI SHANKERSINH VAGHE-

LLA: 1 want the time-bound schedule.
Otherwise nothing is going to happen
{Interi uptions)

PROF. MADHU DANDAVATE:
You are thinking about next elections,
we are thinking about the piesent
Government.

[ I'ranslation}

Sir, our friend has asked a ques-
tion whether we can give a ddfinite
period. After discussing with all the
Chief Minister in this regard, we
will announce an outer date within
one week so that bank do not have
any difficulty in doing all these works.

'English] '

SHRI SONTOSH MOHAN DEV:
Sir. the hon. Finance Minister in his
reply. was trying to assure that pro-
per steps are being taken so that the
announcement of the Government re-
garding waiving of loans, is being
implementel and I take it this way
that what he is telling, will be imple-
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wented in course of time. In view of
this, I would like to know from the
hon. Minister as to whether his at-
tention has been drawn to one of the
statements of the Reserve Bank Gov-
etnor, in a Seminar where other eco-
nomists were also present, it has
been commented that this step ol
the Government will ultimately be
discouraged; and that those who were
good pay masters and who have
paid well in the past, when the Gov-
ernment nationalises the regional
banks in future, they will uistribute
loans and that there will be a tendency
by the borrower notto pay the loans.
In view of this therc will be a crunch
in the economy of the country. May
I know what feed back the Minister
has got about it and what coirective
steps they are going to take so that
such a situation does not arise in
he country?

PROF. MADHU DANDAVATE:
Sir, the hon. Member has asked
very helpful question. From the point
of view of the credibility ol banks,
1 am thankful to him. It is a fact
that if proper precautions are not
taken, the loan waiver programme
can lead to crosion of credibility of
the banking sysem and the coopera-
tivc system. Therefore I wish to make
it very clear. My Government is very
clear about it. Why is it that we
have taken this one timce programme
of waiving of the loans? The reason
is, in the past no definite norms were
fixed for the fixation of the remune-
rative prices of the kisans. Therefore,
since our Budget and also later on
the Cabinet has taken a decision and
well formulated tests have been con-
ducted on the basis of which remu-
nerative prices will be fixed. In future.
we cannot justify large loans being
taken. Now, the loans have been
taken because there are no remune-
rative prices. So, we assure the kisans
that this is actually only a one time
programme and not to imagine that
every year there will be waiving of
loan to he tune of Rs. 10,000/-.
Therefore we will take precautions on
that. We have warned all those who
have taken the loans and we will take



29 Oral Answers

proper precautions to see that the
credibility of the banking systen
is not allowed to be eroded along with
this on¢ time programme.

[T ranslation}

SHR1 KAPIL DEV SHASTRI:
Hon. Mr. Chairman. our purty had
promised in its election manifesto that
we will waive off loans of farmers
upto 10 thousand crore rupecs. Ac-
cording to the statement of Finance
Minister, loans upto 6 thousand cro-
res of rupees are to be waived ofl.
Rupecs 4 thousand crore still temain
to be waived off. When we visit  our
constituency, we see that the formers
are detained from 4 to 40 days for
non-repayment of loans., and as re-
gards rich people, the Minister has
told in his statement on 24th Auguct
according to him there are 560 such
business houses and business institu-
tions which have not paid income
tax to thc tunc of Rs. onc crerc and
there are 140 such business institu-
tions which bave not paid the ewcise
duty equal] to the same amount. |
want to know from the Minister why
any action is not taken against them
So I requested the Minister to realise
the same farmers and waive off the
loans of farmers so that the entire
country i< thankful to him.

[English)

MR. CHAIRMAN: Please c¢on-
clude. Otherwise, you will not gct
any reply. If you want an answer,
please sit down.

[T ranslation)

PROF. MADHU DANDAVATE:
Sir. 1 have already replied the ques-
tion asked by he honourable Mem-
ber. I want to inform him that when
we siid that the loans upto 2nd Oc-
tober. 1989 would be waived off
that does not mean that if a person
has taken a loan of Rupeces Ton
thousand just one day before  that
too would be waived off. 1 think
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that if all people undersiand that we
have fixed 2nd October, 1989, as
cut offl date for outstanding waiving
off loan then loans upto 2nd October,
1989 will be waived off. We are cal-
culating it on his basis and if there is
any miscalculation by any exployee
or any bank, the complaint will surely
be attended to by us. We will do the
nccessary amendment. But the way
we will waive off the loans has already
been explained to the people by us.
We have taken consent ofp all Chief
Ministers. even  Chief  Minister of
Haryana has also agreed. Thereafter
we ale mmplementing this...... (Inter-
ruptions).

WRITIEN ANSWERS TO
QUESTIONS

Telecasting of News in Urdu

*430. SHRI S. C. VARMA: Wil
the Minister of INFORMATION
AND BROADCASTING be plcased
to state:

(1) whether Doordarshan is con-
templating telecast of news in Urdu
on the lines adopted by the Akash-
vani,

(b) 1f so. when will the Urdu news
telecast begin and what will be its
timing;:

_(c) whether news telécast in Sans-
krit would also be started: and

((I.) i_i so, whea and what vill be
is timing?

THE MINISTER OF INI ORMA-
TION AND  BROADCASTING
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHR1
P. UPENDRA): (a) to (d) Doordar-
shan Kendra, Srinagar telecasts a daily
10 minute news bulletin in Urdu,
Howcver, there is no proposal at
present to introduce news bullelins in
Urdu or Sanskrit on the National
TV Network.
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[Translation]

Loans for Productive Self-Employ-
ment Schemes

*432. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have udo-
pted the policy of advancing loans on
priority basis for productive sell-cm-
ployment schemes;

(b) if so, the details thereof: and
(¢) whether Government have re-

ceived representations/proposals for
advancing such loans in the backward

districts in North Bihar: if so. the
details in this regard?
THE MINISTER OF [FINANCE

(PROF. MADHU DANDAVATE):
(a) to (c¢) Under the Scheme for pro-
viding Self-Employment to Educated
Unemployed Youth (SEEUY), the
educated unemployed youth whose
tamily mcome does not cxceed Rs
10,000 per annum are chgible for
assistance under the scheme. I ouns
for business ventures are advanced by
banks to the sclected beneficiaries for
starting their own ventures at con-
cessional terms. A subsidy to the ¢x-
tent of 25°, of the project cost is
available from the Government of
India. 30°, of thc target under the
scheme has bheen reserved for Sche-
duled Caste/Scheduled Tribes bene-
ficiaries.

Selt Ewployment Programme to
Urban Poor (SEPUP) covers all cities/
towns with a population exceeding
10,000 as per 1981 census and
areas which are not covered unde:
Intcgrated Rural Development Pro-
gramme (IRDP). Persons whose total
family income does not exceed Rs.
600 per month are eligible for assis-
tance to undertake any cconomicaily
viable activity. A capital subsidy at
the rate of 25°, of the amount of as-
sistance is provided by the Central
Government.
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Ministry of Industry which is ad-
ministering the SEEUY Scheme and
the Reserve Bank of India have re-
ported that they are not aware of any
representations/proposals  about the
advancing of loans for such purposes
in the backward districts of North
Bihar, The progress of the imple-
mentation of the schemes is also re-
viewed at the District Level Consul-
tative Committees and State Level
Bankers® Committees.

[English)

Trade with Singapore

133 SHR1 GOPINATH GAJA-
PATHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any steps have been
tahen by Government to improve
trade relations with Singapore;

(b) if so, the dectails thereot and
the area identified for the expansion
of trade relations between the two
countries; and

(¢) the dctails of schemes drawn
up by Government in this 1egard?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN
KUMAR NEHRU): (a) and (b) Yes,
Sir. The Government have been tak-

ing various steps to improve trade
relations with Singapore. These in-
clude exchange of delegations both

at oflicial and trade level, participation

in International Trade Fairs/Exhibi-
tions etc.

Engineering equipment for agricul-
ture and processing plants, piston
engines, hand tools and machine tools,
steel castings. parts for industrial ma-
chinery, electronic components and
software, rubber products, leather and
leather products, coffee, spices, per-
fumes and toilctries, vegetables and
fruits have good potential for trade
with Singapore.

trade
an idea to

(c) Apart from the general
promotional  activities.
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develop an “India-Singapore Indus-
trial Corridor™ has also heen mooted.

Losses of Bharat Aluminiom Com-
pany Limited

*434. SHRIMATI VASUNDHARA
RAJE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Bharat Aluminium
Company Ltd. (BALCO) has bheen
suffering losses:

(b) if so, the 1easons along with the
accumulated loss suffered by the end
of 1989-90: and

(c) the steps taken to improve the
performance to make up loss at
BALCO?

THE MINISTER OF STEEL AND
MINFS AND MINISTER OF LAW
AND JUSTICE (SHR1 DINESH
GOSWAMD): (a) and (b) Bharat Alu-
minium Company Ltd. has been mak-
ing profits on its operations since
1987-88. While it had earlier incurr-
ed certain losses, consequent tn capi-
tal restructuring of the company there
are no accumulated losses at the end
of 1989-90.

(c) Does not arise.

[T ranslation]

Development of Tourism Places in
Madhya Pradesh

*435. _SHRI SUKHENDRA SIN-
GH: Will the Minister of TOURISM
be pleased to state:

(a) whether the India Tourism
Development Corporation proposcs to
develop new tourists places and con-
struct tourists resorts in Madhya Pra-
desh: and

(b) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA-
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PALL. MALIK): (a) No, Sir There is
no such provision included in the
Annual Plan of India Tourism Deve-
lopment Corporation for 1990-91.

(b) Does not arise.

Assistance to Rajasthan

*436. SHRI GIRDHARI LAL
BHARGAWA : Will the Minister of
FINANCE bc pleased to statc:

(a) whether the Ninth Finance
Commission has recommended in its
Sccond Report that special long-term
loans be provided to those states
which make special efforts to reduce
their revenue deficit for making up
their other deficits:

has thc

(b) whether Rajasthan
various

lowest  place in providing
social services to the people:

(cy whether the Finance Commis-
sion has admitted that the per capita
revenue deficit of Rajasthan would
be maximum in 1990-95;

(d) whether the State Government
has rcquested the Centre for long term
loan worth Rs. 140 crorcs in order
to mobilisc additional revenue for
1990-91: and

(c) whether Government propose to
sanction this loan:; if so. when and
if not. the reasons therefor?

THE MINISTER OF FINANCE
(PROF. MADHU DANDAVATE):
(a) The Ninth Finance Commission
has obscrved in its Second Report for
1990-95 that if the deficit States make
somc¢ cxtra  cffort to reduce their
revenue deficits substantially from the
levels asscssed by it, the Planning
Commission may consider giving them
special long-term loans to cover a part
of the remaining revenue deficit.
This is not a rccommendation but
only a suggestion which has not been
accepted by Government.

(b) The per capita ecxpenditure/
outlay of the Government of Rajas-
than on Social Services during the
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ycars 1987-88 to 1990-91 was not the
lowest among the 14 major States.

(c) The Ninth Finance Commission
in its Sccond Report has estimated
the per capita deficit in the overall
revenue account of Rajasthan for
1990-95 to be the highest among the
deficit States.

(d) The Government of Rajasthan
have requested for a special long-term
loan of Rs. 140 crores to partly
cover the overall revenue account gap
for 1990-91 and to cnable them to
raise thc level of social services.

(¢) The matter is under considera-
tion.

Supply of Iron and Steel to Traders

*437. SHRIMATI JAYAWANTI
NAVINCHANDRA
MEHTA :

SHRI RAJENDRA AGNI-
HOTRI:

Will the Minister of STEFI. AND
MINES be pleased to state:

(a) whether the Federation of Iron
and Steel Trade Association has re-
quested  Government to earmark a
certain percentage of quota of pro-
curement of iron and steel products
for traders from the stock yard of
major producers of iron and steel: and

(b) if so. the details including the
action taken so far?

THE MINISTER OF STEEL AND
MINES AND THE MINISTER OF
LAW AND JUSTICE (SHRIT
DINESH GOSWAMD: (a) Yes, Sir.

(b) The main demands arc as fol-
lows : —

(i) At least 25, of the produc-

tion of the integrated steel
plants be allotted to the
trade.

(iiy All catcgories and sizes bc
given to the trade through-
out the year.
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(i1} Indents to be registered trom
both actual users and trade.

(iv) Sale of materials to bc made
on commercial basis.

{v) Imports should be allowed to
the trade.

(vi) Recognition and status to the
trade in the JPC guidelines.

(vii} Steel Consumers Council be
replaced by the Iron and
Steel Advisory Council, with
tradc representation along-
with others.

It has been decided to invite the
Association to regional meetings held
from time to time by the Develop-
ment Commissioner, Tron & Steel and
Steel Ministry  Officers,

[Eneiish)

Tax Free Bonds for Implementation
of Sardar Sarovar Project

*438. SHR1 CHANDUBHAI
DESHMUKH :

SHRT KASHIRAM RANA:

Will the Minister of FINANCT he
pleased to state:

(1) whether Government of Gujarat
has requested Union Government to
permit them to issue tax free bonds
for implementation of Sardar Sarovar
Project: and

(b} if <o. whether  Union Govern-
ment has granted the permission; and

(¢) if not, when the said permission
will be granted?

THE MINISTER OF FINANCE
(PROF. MADHU DANDAVATE):
() Yes. Sir.

(b) No Sir. The present scheme of
public sector bonds is confined to Cen-
tral Public Sector Undertakings.

(c) Does not arise.
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Exploitation of Minerals in Orissa

*439. SHRI ANADI CHARAN
DAS: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there are mineral de-
posits in Cuttack, Mayurbhanj, and
Keonjhar districts in Orissa;

(b) if so, the estimated quantity of
the mineral deposits in that area; and
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(c) the steps taken/proposed to be
taken for their commercng(l) exploita-

tion?

THE MINISTER OF STEEL AND
MINES AND MINISTER OF LAW
AND JUSTICE (SHRI DINESH
GOSWAMI): (a) Yes, Sir.

(b) The estimated reserves of mine-
ral deposits in Cuttack, Mayurbhanj
and Keonjhar districts of Orissa are
as follows:

(in million tonnes)

Mineral Cuttack  Mayurbhanj Keonjhar
district district district
Bauxite Nil Nil 8.2
China clay Nil 92.5 1.5
Chromite 178 N 45
Copper ore Nil 16 Nil
Dolomite Nil Nil 0.9
Fire ciay 2.2 Nil Nil
Iron ore 48.4 16 1470
Manganese ore Nil Nil 28
Nickel ore 128 10 Nil
Quartz & Quartzite 1 6 2
Nil 2 Nil

Vanadium ore

(c) For commercial exploitation of
the minerals, mining leases have been
granted under the provisions of the
Mines and Minerals (Regulation and
Development) Act, 1957. At present
37 mining leases in Cuttack district,
47 leases in Mayurbhanj district and
115 leases in Keonjhar district are in

operation.
Ginger Products
*440. SHRI A. CHARLES: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether some ginger products
have been . developed ' by .the Spices
Board; ‘

4—5 LSS/ND/91

(b) if so. the details thereof;

{c) whether any market survey has
been conducted to ascertain the de-
mand for these products;

(d) if so. the findings thereof; and

(e) whether these products are pro-
posed to be commercially produced?

THE MINISTER OF COMMERCE
AND TOURISM (SHRI ARUN
KUMAR NEHRU): (a) and (b) Yes,
Sir. The Spices Board has developed
some ginger prod-cts like crystallized
ginger cubes, ginger candy cubes, and
ginger titbits in syrup etc.
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(c) and (d) Yes, a study has been
made to ascertain the demand for
ginger products & their various uses
and applications. The study shows
that such products are well received
by the consumers and there is a large
potential demand for them, both in
the country and abroad.

(¢) Yes, Sir. The Spices Board
has already called for offers from in-
terested entrepreneurs for transfer of
technology for commercial produc-
tion.

Purchase of Almonds from USA and
Afghanistan

*441. SHRI CHAND RAM: Will
the Minister of COMMERCE be

pleased to state:
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(a) the amount involved in the im-
port of dry-fruits from different coun-
tries in the last three years, year-wise
and country-wise; and

(b) the quantity and amount in-
volved in the purchase of almonds
directly from USA and Afghanistan
and import of American almonds from
other east and West Asian Countries
dqrit;g the preceding three years, year-
Wwise !

THE MINISTER OF COMMERCE
AND TOURISM (SHRI ARUN
KUMAR NEHRU): (a) and (b) State-
ments I and II showing import of
Almonds and dry fruits (excluding
cashewnuts and including Almonds),
country-wise for the years 1985-86,
1986-87 and 1987-88 are attached.

STATEMENT 1

Import of Almonds country-wise during 1985-86, 1986-87 and 1987-88

(Qty. in Tonnes)
(Value Rs. Lakhs)

Si. Country 1985 86 1986-87 1987-88
No.
QOty. Value Qty. Value Qty. Value

1 2 3 4 5 6 7 8
1. Afghanistan 1214 179.33 2615 337.37 2417 315.70
2. Australia .. .. 49 4.56 66 7.46
3. Iran 432 41.95 956 90.02 984 86.57
4, Iraq .. .. .. .. 26 2.20
5. Pakistan 205 22.51 74 9.78 678 70.15
6. Singapore 1 0.14 7 2.36
7. United Arab Emirates .. 8 0.70 20 1.64
8. U.S.A. 3164 737.55 1871 463.93 2028 595.90
9. Other Countries 4 0.54 1 0.28

ToraL 5019 981.88 5575 906.78 6226 1081.98

Source: Monthly Statistics of Foreign Trade of India Yok II (Imports) Published
by Dte. General of Commercial Intelligence and Statistics, Calcutta.
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STATEMENT I

Import of Dry fruits (excluding Cashewnuts and including Almonds)
Country-wise for 1985-86, 1986-87 and 1987-88

(Qty. in Tonnes)
(Value in Rs. Lakhs')

]SVL Country 1985-86 1986-87 1687-88
0.
oty. Value Qty. Value QOty. Value
1 2 3 5 6 7 8
1. Afghanistan 5122 659.42 13873 1684.75 9478 1172.54
2. Australia 1297 126.06 1420 142.58 1003 108.16
3. Iran 9302 482.43 7663 444.75 6418 382.93
4, Iraq 8400 564.82 82921 1299.47 46774 1393.46
5. Pakistan 12278 611.92 12299 610.93 29046 1447.54
6. US.A. 3421 773.17 2087 500.76 2114 610.60
1. Other Countries 2765 207.75 7819 5§25.27 3175 209.58
ToTAL 42585 3425.57 128082 5208.51 98008 5324.81

Source: Monthly Statistics Foreign Trade of~-India Vol. II (Imports) publishzd
by Dte. General of Commercial Intelligence and Statistics, Calcutta.

Import of Electronics

*442. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of
OCOMMERCE be pleased to state:

{a) whether Government have re-
ceived any representations to keep
electronics out of purview of the deci-
sion to impose 15 per cent cut ap-
plicable on imports for various indus-
tries;

(b) if so, the details thereof; and

(c) Government’s reaction thereto?

THE MINISTER OF COMMERCE
AND TOURISM (SHRI ARUN
KUMAR NEHRU): (a) and (b) Yes,
Sir. These representations are basi-
cally against the recent decision to
subject all Actual Users engaged in
the manufacture of clectronic items
to List Aqtestation Procedure and also
the imposition of a cut of 15% om
their ‘import entitement.

(¢) In view of the present balance
of payments position, # is considered
not appropriate to allow imports under
OGL in an unregulated manner.

[Translation]
Gold exploration at river beds in Uttar
Pradesh

*443. SHRI BALESHWAR
YADAYV.:

SHRI HARISH RAWAT:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the exploration of gold
reserves under the river bed areas in
Himalayan Tarai region in Uttar Pra-
desh is still going on;

(b) if so, when it is likely to be
completed;
(c) whether any information has

been received in regard to the gold
reserves; and
(d) if so, the details thoreof?
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THE MINISTER OF STEEL
AND MINES AND MINISTER OF
LAW AND JUSTICE (SHRI
é)_lNESH GOSWAMI): (a) Yes,

ir.

(b) to (d) The Directorate of Geo-
logy and Mining, Govt. of Uttar Pra-
desh has made semi quantitative eva-
luation of surface sands fron 1 metre
to 1.5 metre depth of rivers draining
siwalik hills in Uttar Pradesh between
Yamuna and Kaladhungi along a belt
of about 200 kms. and potential reser-
ves of goldin surface sands upto 1
metre depth has been established at
60 kg. in Saharanpur district and
30,000 kg. in Pauri Garhwal, Bijnor
and Nainital districts.  The investi-
gations are likely to be completed in
1995.

The Geological Survey of India
(GSI) is also carrying out preliminary
investigations for incidence of gold in
the Siwalik rocks as well as in the
river sediments in Nainital, Pithora-
garh and Gorakhpur districts. The
investigation is likely to be completed
by 1994. :

(English)
Austrian collaboration for High Speed
Steel Project

*444. SHRI NAKUL NAYAK:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whcther Government have fina-
lised the location for the High Speed
Steel Project to be set up in Orissa;

(b) if so, the details of its location,
cost and employment generation capa-
city;

(c) whether any investment has

been sought from Austria for setting
up of that project; and

(d) if so, the details thereof?

THE MINISTER OF STEEL
AND MINES AND MINISTER OF
LAW AND JUSTICE (SHRI
DINESH GOSWAMI): (a) and (b)
M/s. Powmex Steels Ltd. were issued
a letter of intent for setting up High
Speed Steel Project in the State of
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Andhra Pradesh. On the request of
the company the proposed location
of the project was changed to- Bolan-
gir District in the State of Orissa.
The project is under implementation.
As indicated by the company, the
project cost is about Rs. 70 crores
and employment generation potential
about 290.

(¢) and (d) According to the
company, the technical collaborators.
M/s. Bohler GmbH of Austria, have
invested a sum of Rs. 46 lakhs (at
current cxchange rates) in the equity
of the project.

Participation of Finance Ministry
officials at party meetings

*445. SHRI AJIT PANJA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether senior Finance Minis-
try officials are taking part at the
meetings for coordination of the rul-
ing parties and their supporting par-
ties partners/allies to explain the
Government policies;

(b) if so, who are those officials:
and

(c) if not, were some Finance Minis-
try officials approached to take part
at such meetings?

THE MINISTER OF FINANCE
(PROF. MADHU DANDAVATE):
(a) No, Sir.

(b) Does not arise.
(¢} No, Sir.

[Transiation]
Exploration of various mines in
Maharashira

*446. PROF. MAHADEQO SHI1-
WANKAR: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) the names of places in Chan-
derpur, Garchiroli and Bhandara dis-
tricts where {iron. manganese, chro-
mite, dolomite deposits have been
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found and the names of the places in
theso districts where survey and ex-
ploration work is in progress at pre-
sent;

(b) the names of persons to0 whom
these mining lease/contract have been
given and the period thereof,

(c) the places where mining has
not yet been taken up; and
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mining work so far and the reasons
:gr delay in taking up mining work
ere?

THE MINISTER OF STEEL
AND MINES AND MINISTER OF
LAW AND JUSTICE (SHR1
DINESH GOSWAMI): (a) Names
of the places in the districts of God-
chiroli, Chandrapur and Bhandara of
Maharashtra where deposits of iron
ore, manganese ore, chromite and

(d) the action taken against those dolomitc are available, are given
contractors/lessees for not starting below:
Mineral Gadchiroli Chandrapur Bhandara
district district district
Iron ore Surajgarh, Lehara, Khursipar-
Damaked-wadvi  Waghalpeth, Manegaon
and Bhamragarh  Gunjewahi
hills range,
Deolgaon and
Fusar and Wurrea
Hill deposit.
Manganese Ore —_ —_ Chikhala, Dongri
Buzurg, Hiwara,
Karli, Pawan-
Khedi, Mande-
Kasu.
Chromite -— Pitachuwa, Paoni
Px;ﬁardand &
Ballarpur
(frechold)
Dolomite Dewalmari —_— —
Katepalli

Exploration work in these deposits
is not being carried out at present.

(b) The information regarding the
names of persons in favour of whom
the leases have been granted and the
period of such leases is given in the
attached Statement 1.

(¢) and (d) The information relat-
ing to places where mining has not

been taken up so far, action taken
against lessee for not starting mining
operation and :casons for delay in

starting mining cperation is given in
the attached Statemeat II.
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(English]
Pension to Technical Officers in SBI

4938. SHR1 A. K. ROY: Will the
Minister of FINANCE be pleased to
state :

(a) whether Government had recei-
rogarding pension. of technical offers
Tegar pension of t o
absorbed in the State Bank of India
from West Bengal;

(® if so, details thereof; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) to (c)
A communication from the Hon'ble
Member in this regard was received
by the Government. The SBI has,

inter-alia reported that their Pension
Fund Rules do not provide for acce
tance of comtribution from outside
agency nor do they provide for coun-
ting of service rendered by the em-
ployees in the Government Dcpart-
ments as pensionable in the Bank.

Advocates Welfare Fund Scheme i
States

4939. SHR] P. C. THOMAS: Will
the Minister of LAW AND JUSTICE
be pleased to state:

(a) the States where advocates wel-
fare fumd schemes are in operation;

(b) whether there is any proposal
for giving aid to the junior lawyers;

(c) if sa, the details thereof?

(d) whether there is any scheme to
provide lawyers (especially junior law-
yers) with funds or assistance for ob-
&@ng books and establishing them-

ves;

ME:) if so.hthe details thewofma:g
many lawyers are availing
facilities on an average each year; and

() f not, the action taken
by Government in this regard?
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THE MINISTER OF STEEL
AND MINES AND MINISTER OF
LAW AND JUSTICE (SHRI
DINESH GOSWAMI): (a) Advo-
cates Welfare Fund Schemes are in
operation in the States of Andhra
Pradesh, Bihar, Gujarat, Himachal
Pradesh, Karnataka, Kerala, Madhya
Pradash, Maharashtra. Orissa, Pun-
jab & Haryana, Rajasthan, "Tamil
Nadu, Uttar Pradesh, West Bengal,
and the Union territory of Delhi.

{b) No, Sir.
{¢) Does not arise.
(d) No. Sir.

(¢) and (f) Do not arise.

Exploitation of Rutile, Ilmenite, Silli-
manite and Zircon

4940. SHRI SHANTARAM POT-
DUKHE: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) the names of the States where
rutile, ilmenite, sillimanite and zircon
minerals are found;

(b) whether these minerals are being
exported:

(c) if so, the details thereof: and

(d) the steps taken for their com-
mercial exploitation?

THE MINISTER OF STEEL
AND MINES AND MINISTER OF
LAW AND JUSTICE (SHRI
DINESH GOSWAMI) (a) Beach
sands rich in heavy minerals like ilme-
niite, rutile, zirdon, sillimanite and
monazite are found in west as well as
east coast of the country covering
States of Kerala, Tamil Nadu and
Orissa. In addition, deposits of
sillimanite are found in the States of
Assam, Karnataka, Madhya Pradesh,
Maharashtra and Rajasthan.

(b) and (c) During 1987-88, for
which latest data are available, 42,532
tonnes of ilmenite, 18 tonnes of rutile
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and 9,054 tonnes of sillimanite were
exported.  Zirconium ores and con-
centrates were not exported in 1987-
88; but during 1986-87 a quantity of
100 tonnes was exported.

(d) For exploitation of these mine-
rals M/s. Indian Rare Earths Limi-
ted, a Government of India Under-
taking, have set up processing plants—
one at Manavalakurichi in Kannia-
kumari district of Tamil Nadu with
annual production capacity of 65,000
tonnes of ilmenite and 1,500 tonnes
of rutile and another at Chavara in
Quilon district of Kerala with annual
production capacity of 2,00,000 tonnes
of ilmenite and 9,000 tonnes of rutile.
M/s Kerala Minerals and Metals Ltd.,
a Public  Sector Undertaking of
Government of Kerala, have also set
up a processing plant at Chavara with
a capacity of 27,000 tonnes of ilme-
nite and 2,400 tonnes of rutile per
annum. Apart from this, M/s Indian
Rare Earths Limited have also set up
a modern processing plant at Chatra-
pur in Ganjam district of Orissa with
an annual capacity of 2,20,000 tonnes
of ilmenite and 10,000 tonnes of natu-
ral rutile.

Setting np of BIFR Bench at Calcufta

494]1. SHRI SANAT KUMAR
MANDAL: Will the Minister of
FINANCE be pleased to state:

(a) whether the West Bengal Chief
Minister has reiterated the demand
for setting up of a permanent Bench
of the Board for Industrial and Finan-
cial Reconstruction (BIFR) at Cal-
cutta;

(b) if so, the dccision of Union
Government in this regard; and

(c) the difficulties being faced by
Union Government in acceding to
this demand?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE

(SHR1 ANIL SHASTRI): (a) Yes,
Sir.

(b) and (c) At present there is
no proposal to set up a separate
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Bench of BIFR at Calcutta or else-
where outside Delhi. Functioning of
the Board from a Central location
enables the Members to consult one
another on important issues whenever
necessary and, to a certain extent, to
ensure uniformity of approach and
decisions. Besides, the BIFR does
not consider it practicable to have
any bench outside Delhi fcr various
administrative considerations. = How-
cver as reported by BIFR, a practice
has been evolved of benches having
hearings at different State Capitals on
a regular basis.

National Housing Bank’s Funds for
development MB%::hd Pargana in

4942. SHR1 SIMON MARANDI:
Will the Minister of FINANCE be

pleased to state:

(a) whether the National Housing
Bank proposes to allot funds for the
development of the towns in Saheb-
ganj and other districts in Santhal
Pargana, Bihar; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) and
(b) National Housing Bank has re-
ported that there is no district or
townwise allocation of funds for
housing. However, it refinances in
full loans wupto specifiead amounts
sanctioned by digible lending agen-
cies to their borrowers.

Credit to farmers in Karnataka

4943. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR:
Will the Minister of FINANCE be
pleased to state:

(a) the various schemes under which
credit is being given to the farmers in
Karnataka;

(b) whether there is a need to libe-
ralise and simplify the procedures and
the policy of Government regarding
granting loans to the farmers parti-
cularly to the small and marginal
farmers;
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(c) if so, the steps iaken in this

regard; and

(d) the schemes introduced in Kar-
nataka during last three years to pro-
vide loans to the small and marginal
farmers?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) to (d)
The information 1is being collected
and will be laid on the Table of the
House to the extent possible.

of Palaravi Tourist Cen-
tre in Quillon District (Kerala)

Dev:

4944. SHR1 KODIKKUNNIL
SURESH: Will the Minister of
TOURISM be pleased to state:

(a) whether Union  Government
have received a proposal for granting
assistance to develop a tourism centre
‘Palaruvi’ in  Quillon district of
Kerala;

(b) if so, the details thereof: «nd

(c) when it is like'y to be cleaied
by Government?

THE MINISIER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINIS-
TER OF STATE IN TEE MINIS-
TRY OF TOURISM (SHRI SATYA
PAL MALIK): (a) Yes, Sir.

(b) and (¢) A project ot waysidc
amenities at Palaruv, for an amount
of Rs. 11.60 lakhs has been sanction-
ed out of which Rs. 7.00 lakhs have
been released to Government of Kerala
as the first instalment.

Border Area AHowance and Compen-
satory Allowance to Central Govern-

ment Employees

4945. PROF. PREM KUMAR
DHUMAL: Will the Minister of
FINANCE be pleasea to state:
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(a) whether there are some States
where the Central Government em-
ployees are getting certain allowances
like Border Area Allowance, Compen-
satory allowance on the pattern of
State Government employees; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) and
(b) The Central Government has its
own schemes for payment of Com-
pensatory Allowances including inter
wlia Border Area Allowance to its em-
ployees. The rates of such allowan-
ces and their terms and conditions are
determined by the Central Govern-
ment and these are not necessarily on
the pattern followed by the Siate
Governments in respect of their em-
ployees.

Tourists in J&K and Punfab

4946. SHRI KAMAL CHAU-
DHRY: Will the Minister of TOU-
RISM bec pleased to state:

(a) the number of foreign and
domestic tourists who have visited
Punjab and Jammu and Kashmir
during the last one year, State-wise:

(b) the details of facilities provided
by the Punjab and Jammu and Kash-
mir to such tourists for making their
visits convenient, comfortable and at-
tractive: and

(c) the details of further measures
taken to attract foreign and domestic
tourists to Punjab and Jammu and
Kashmir by Union Government?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINIS-
TER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA
PAL MALIK): (a) As per the in-
formation available from the State
Governments, the number of foreign
and domestic tourists who visited
Punjab & Kashmir Valley during 1989
are as given below:—
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Number of Tourists

Foreign Domestic Total
Punjab & 784 1,11,246 1,12,030
J&K
Kashmir 67,762 4,90,215 5,517,977
Yalley |
Vaishno Devi N.A. N.A. 23,12,001

N.A.—Not Available,

(b) Punjub and Jammu and Kash-
mir provide accommodation, transport
and way-side facilities for the tourists
visiting the respective States.

(¢} The Union Government providc
financial assistance to State Govern-
ments for the development of tourism,
on the basis of specific proposals re-
ceived from them. Schemes for pro-
viding way-side facilities/tourist com-
plex/accommodation at Nawashehar,
Barnala, Faridkot. Kapurthala and
Bhatinda in Punjab and I.eh, Kargil,
Chingas, Ramsay, Parikhar, Rangon
and Tatapanj in Jammu and Kashmir
have been prioritised for Central assis-
tance during 1990-91.

[Franslation}
Minerals produced in Rajasthan

4947. PROF. RASA SINGH
RAWAT: Will the Minister of
STEEL AND MINES be pleased to
state :

(a) the names of minerals produced
in Rajasthan during the last three
years, year-wise and the value there-

(b) the names of above minerals
which are exportcd and to which
countries; and

(c) the share State Government got
out of the incomc earmed from
this cxport?

THE MINISTER OF STEEL
AND MINES AND MINISTER OF
LAW AND JUSTICE (SHRI
DINESH GOSWAMI}: (a) During
the last three years Rajasthan produ-
ced 6 metallic and 29 non-metallic
minerals the value of which comes to
Rs. 195.32 crores, Rs. 205.95 crores
and Rs. 21798 crores during 1987,
1988 and 1989 respectively.  These
ar¢ exclusivc of atomic and minor
mincrals. A statement showing the
production of various minerals during
1987, 1988 and 1989 and the value
thereof is given in the attached State-
ment 1.

(b) Of the above minerals, the
minerals which are exported to various
countries are given in the attached
Statement I1. '

(¢) Income out of export of mine-
rals usually accrues to the exporting
agency. The State Governments, in-
cluding Government of Rajasthan,
however, reccive payments like royal-
ty on minerals and other mining dues
in respect of minerals extracted.
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STATEMENT 11

Of the minerals produced in Rajasthan, the following minerals are exported from
the country to countries listed below:

Name of mineral Name of country to which exported
1 2
1. Metallic minerals

1. Copper ore & concentrate . Republic of Korea, Canada, Republic
of China, Federal Republic of Germany.

2. Tron ore . . . . Japan, Republic of Korea, Romania,
Democratic Republic of Germany,
Italy Bahrain.

3. Tungsten alloys and scrap . U.K,, Singapore, Bangladesh, Zambia.

I1. Non-metallic minerals

1. Asbestos . . . . Japan, Federal Republic of Germany,
Yugoslavia, Czechoslovakia, Bangla-
desh.

2 Barytes . . . . US.A, USSR, UAE, Arab Repu-
blic of Egypt, Oman.

3. Chalk . . . . . Bangladesh, Nepal.

4. Corundum . . . . Bangladesh, U.S.A., Federal Republic
of Germany, France.

5. Dolomite . . . . Bangladesh, People’s  Democratic
Republic of Yemen, Mauritius.

6. Felspar . . . . Malayasia, Bangladesh, Japan, Singa-
pore, Republic of China, Phillipine s.

7. Fire clay . . . Bangladesh, Kenya.

8. Garnet (Natural) . . . Japan, Nctherlands, Republic of Korea
and Belgium.

9. Gypsum . . . . Sri Lanka, Oman, Bangladesh.

10. Kaolin . . . . Bangladesh, Japan, Syrian Arab Repu-
blic.

11, Limestone . . . . Bangladesh, Singapore, Nepal.

12. Magnesite . . . . UK, Japan, Australia, Bangladesh.

13. Mica . . . . . U.S.S.R., Japan, U.S. A. Federal Repu-

blic of Germany, France, Belgium, Cze-
choslovakia, Poland, Romania, U.K.,
Bulgaria, Democratic Republic of
Germany.

6—5 LSS/ND/91
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15. Quart,s

16. Silica >and
17. Slate

18. Steatite

19. Yermiculite (raw)

20. Wollasromire

[English]

Development of Nandan Kanan as a
Tourist Spot in Orissa

4948. SHRT D. AMAT: Will the
Minister of TOURISM be pleased to
state.

(a) whether Orissa Government has
sent a proposal to Union Govetnment
to develop Nandun Kanan in Orissa
as a tourist spot during the Eighth
Plan period to attract more domestic
as well as foreign tourists: and

(b) if so, the time by which the pro-
posa! is likely to be approved by
Union Governmeént and financial as-
sistance released therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER

2

Phillipines, Republic of China, Kenya,
U.K.. Bangladesh, Thailand, Japan,
U.AL.. Arab Republic of Egypt,
Kuwait, Australia, Saudi Arabia.
Italy, Oman, Singapore, Republic of
Korea.

Japan. Bangladesh.

U.A L., Saudi Arabia, Oman.

Australin. New Zcaland, Netherland,
Belgium. Fuderal Republic of Germany.
UK.

Netherlands, Kenya, Austria, Bangla-
desh.  Australia, U.S.S.R., Sri Lanka,
U K.. Saud: Arabia, U.AF., Federal
Republic of Germany, Nigeria, Thai-
land. Malayasia, Irance, Norway.

Kuwait, U.A.L., Republic of Chma,
Malayasia, Japan, Bangladesh.

Netherlands, Japan, U.K., Australa,
Beigrum, Federal Republic of Germuany
U 5 A., Spamn.

OF STATE IN THE MINISTRY OF
FOURISM (SHRI SATYA PAL
MALIK): (a) No, Sir.

{b} Does not arise.

Criteria for Telecasﬁ;lg Regional
Films

4949. SMT. J. JAMUNA:

SHRI M. BAGGA
REDDY :

Will the Minister of INFORMA-

F'ION AND BROADCASTING be
pleased to state:

(a) the guidelines laid down by the
Government for telecasting regional
films by Delhi Doordarshan:

(b) whether such guidelines have
been followed by the Delhi Doordar-
shan during the last six months; and
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{c) if not, the details .of instances
wiere the guidelines were not follow-
ed, with reasons therefor?

THE MINISTER OF INFORMA-
I'TON AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA):
(a) A statement indicating the criteria
for telecast of regional feature films
on the national network on Sunday
afternoon is attached.

{b) Yes, Sir.
(c) Does not arise.
STATEMENT

Regional language feature films
which have won any of the following
national awards or which fulfif any
of the following criteria, as the case
may be, only are considered for tele-
cast on the national network on
Sunday:

I. Awards won in National Film

Festivals

(a) National award tor the Best or
second Best Feiture film of the year
(in all languages combined).

(b) IThe Indira Gandhi Award for

Best first film of a Director.

{cy Award for best film
popular and wholesome
ment.

providing
entertain-

(d) The Na;‘gis Dutt Awuad for
Best Feature Film on National Inte-
gration.

(e) Best film on Family ‘welfare.

(f) Best film on Other Social issues
such as prohibition, women and child
wellare, anti-dowry, drug abuse, etc.

(g) President’s Award of ‘Rajat
Kamal’ for the Best Feature Film in a
regional language.

11. Other criteria

(a) Entry in the Indian Panorama/
mainstream Sections -of any Interna-
tional Film Festival of India/Filmot-
sav, .
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_(b) Films which have celebrated
Silver Jubilee (having rum continuous-
ln_y for 25 weeks) and carry a ‘U’ certi-

cate. :

Expansion of Alomina Plant - in
Damanjodi in Orissa
4950. SHRI GIRIDHAR GOM-
ANGO: Will the Minister of STEEL
AND MINES be plezsed to state:
(a) whether there is proposal for

expansion of Alumina plant in Da-
manjodi 1n Orissa; and

(b) it so. the details thereot?

1HE MINISTER OF STEEL AND
MINES AND MINISTER OF LAW
AND JUSTICE (SHRI DINESH
GOSWAMI): (a) Yes, Sir.

{b) I'he Government has approved
a proposal for the preparation of
Detailed Project Report.

Mica Mines in Andhra Pradesh

4051, SHRI P. NARSA
RENDY: Will the Minister of
STEEL. AND MINES be pleased to
state:

{a) whether there is a downward
tiend in market prices of mica;

(b} if s0, the reasons thereof; and

(¢} the number of mica mines in
Andhra Pradesh and workers employ-
ed in them?

THE MINISTER QF STEEL AND
MINES AND MINISTER OF LAW
AND JUSTICE (SHRI DINESH
GOSWAMD: (a) and (b) Mica is
marketed in various forms. The price
of mica also varies widely depending
Japon its giade. The average per unit
price of crude mica from 1984 to 1989
was as follows:

(Value in Rs. 1000 per ‘to nne)

1984 5390
1985 5783
1986 6043
1987 6208
1988 7218
1989 6296

e




75 Written Answers

Considering the fact that the average
price depends on many factors and
prices of mica fluctuate a great deal,
the above figures do not show any
significant downward trend in mica
prices.

(¢) The number of mica mines in
Andhra Pradesh and the number of
workers employed in them during the
last two years were as follows:

Year No. of Average
Mines daily
labour
employed
1988 . . 44 743
1989 . . 50 1024

US Trade Action on Indian Economy

4952. SHRI MULLAPPALLY
RAMACHANDRAN: Will the Mini-
ster of COMMERCE be pleased to
state:

(a) what was the impact of US trade
action on the Indian economy:.

(b) whether the Government have
assessed the possible effects of U.S.
trade action on our economy during
the current year;

(c) if so, the details of the findings;

(d) the reasons for U.S.A. not drop-
ping India under Super 301 when Japan
and Brazil have been dropped; and

(e) whether any other countries have
been since named under Super 301?

THE MINISTER OF COMMERCE
AND TOURISM (SHRI ARUN
KUMAR NEHRU): (a) to (¢) On
25th May, 1989, United States Trade
Representative (USTR) identified India
alongwith Brazil and Japan as three
countries for action under Super 301
of US Trade Act.

On 14th June, 1990, USTR announ-
ced that although certain allegedly
trade restricting investment measures
and barriers to foreign insurance pro-
viders imposed by Government of
India are in its view unreasonable and
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burden or restrict US Commerce, no
responsive action under Super 301 of
US Trade Act, is appropriate at this
time, given the potential for results
through Government of India’s parti-
cipation in the Uruguay Round Nego-
tiations on Trade Related Investment
Measures and Services. While the
investigations initiated against India
have been terminated the US Govern-
ment intends to review the status of
India’s practices after the conclu-
sion of the Uruguay Round Negotia-
tions to determine at that time whether
actions under Super 301 would be
warranted. At no time have any trade
restrictions been imposed against
India. Therefore, the question of US
trade action having an impact on the
Indian economy does not arise.

According to reports, Japan enter-
ed into negotiations with USA and
reached agreement in all the areas on
which Super 301 investigations were
held against its practices. Brazil took
a decision to liberalize import licens-
ing in respect of which Super 301 pro-
ceedings had been commenced. Fol-
lowing these actions the USTR an-
nounced that Super 301 action against
g(xiese countries would be discontinu-

No other country has since been
named under Super 301.

Supply of Iron Ore from Bailadila
Mines to Vizag Steel Plant

4953. SHRI RAJAMOHAN
REDDY: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Vizag Steel Plant has
requested the Central Government for
the supply of raw iron ore from Baila-
dila Mines through Nationa] Mineral
Development Corporation; and

(b) if so, the details thereof?

THE MINISTER OF STEEL
AND MINES AND THE MINISTER
OF LAW AND JUSTICE (SHRI
DINESH GOSWAMI): (a) and (b)
Visakhapatnam Steel Plant had enter-
ed into an agreement with National
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Mineral Development Corpuration
Limited on 4-9-1989 for gettins sup-
plies of iron ore and the supplies have,
in fact, already commenced.

Scheme of Vasai Market Committee,
Maharashtra

4954. SHRI RAM NAIK: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Vasai Market Com-
mittee (District Thane) Maharashtra
has submitted a scheme to the Na-
tional Bank for Agriculture and Rural
Development (NABARD) to develop
the market site:

{b) if so, the details thereof and the
financial assistance asked for;

(c) the decision of the NABARD on
the above scheme: and

(d) it the NABARD has not
decided. the reasons therefor?

yet

THE DEPUIY MINISTER IN
THE MINISTRY OF FINANCE
{SHRI1 ANIL SHASTRD: (a) Yes,
Sir.

(b) The scheme is for development
of cattle market with a financial out-
lay of Rs. 52.14 lakhs.

(c) and (d) The scheme has been
examined by National Bank for Agri-
culture and Rural Development
(NABARD) and technical observa-
tions and suggestions have been con-
veyed to the sponsoring bank viz.
Maharashtra State Cooperative Agri-
culture and Rural Development Bank
for taking further necessary action at
their end.

Doordarshan Coverage

4955. SHR1 ERA ANBARASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether the entire population
of the country would be covered by
Doordarshan network in a few years,
and if so, the programmes of the Go-
vernment in this regard:
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(b) the main types of electronic
equipment needed for the expansion
of Doordarshan facilities and home
video viewing as well as production
of TV programmes both in the public
and private sector; and

(c) the broad details of Government
plans to procure this equipment?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHR1 P. UPENDRA):
{a) It is the endeavour of the
Government to extend TV service
to the entire country in a phased
manner depending upon availability
of funds for the purpose.

(b) The main electronic equipment
required for production of TV pro-
grammes include video cameras, video
tape recorders, vision mixer, micro-
phones, audio mixer and editing equip-
ment. Satellite reception terminals
(TVROs) are required for receiving
TV programmes from the satellite
and the Transmitters with Transmitt-
ing Antennae for relay of programmes.
TV receivers are required for receiv-
ing the programmes relayed by the
transmitters. Video casette players in
conjunction with TV receivers are re-
quired for viewing the programmes
recorded on video cassettes.

{¢) Doordarshan acquires the bulk
of the equipment it needs from indi-
genous sources. In cases where a
particular equipment is not indi-

genously produced. it is imported
from abroad.

| Translation]

Churhat Children Welfare Society

4956. SHRI RAGHAVIJI: Wil
the Minister of FINANCE be pleased
to state:

{a) Whether his Ministry has notified
Churhat Children Welfare Society, dis-
trict Sidhi (M.P.) as fully public chari-
table institution under the section 10
of the Income-tax Act;
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{b) if so, whether activities of the
said institution satisfy all the condi-
tions laid down for the purpose; and

- {¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) Yes,
Sir; first on 31-8-1984 for the assess-
ment years 1984-85 and 1985-80 and
again on 25-3-1986 for the asscssment
years 1986-87 to 1988-39.

(b) At the time of issuing the said
two notifications the Central Govern-
ment satisfied itself that the conditions
laid down for the purpose were satis-

fied. -

{¢) Does not arise.

Sanctioning of Agricultural Loans by
- Banks

4957. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of
FINANCE be pleased to state:

- {a) the procedure followed by com-
mercial banks/cooperative banks for
sanctioning of agricultural loans of
more than ten thousand rupees in
Uttar Pradesh, Haryana and Punjab:

(b) whether there is any difference
in the form of securities required by
commercial banks/cooperative banks
to obtain the said loan in Uttar Pra-
desh: and

(c) whether any proposal is under
consideration to sanction the said
agricultural loans on the similar terms
ih:Uttar Pradesh also?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) The
procedure followed by commercial/
copperative banks for sanctioning of
agricultural loans for more than Rs.
10,000 is as per the guidelines issued
by Reserve Bank of India (RB1) and
is uniform in all the States and Union
Territories. The minimum down pay-
ment to be collected from the benefi-
ciaries is at 59 from small farmers.
109, from medium farmers and
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15% from other farmers. How-
ever, in the case of cooperative
banks, the obligatory share capital
held can be reckoned towards the
down payment. The cooperatives
advance crop loans according to the
procedure prescribed in the crop loan
manual. The amount of loan is work-
ed out on the basis of the scale of
linance determined by the District
Technical Committee and the number
of acres brought under cultivation for
major crops. The said procedure for
financing seasonal Agricultural Opera-
tions (SAOQO) is followed by coopera-
tives in  all the Stites and Union
Territories. The commercial banks
are also following the same procedure
for financing SAO. The medium term
and long term loans for Agriculture
are being advanced on the basis of
the unifoim cost fixed by the Unit Cost
Committee and the technical norms
fixed by the National Bank for Agri-
culture and Rural Development
(NABARD).

(b} The form of securities required
to be obtained by the commercial
hanks in all the States is according to
the guidelines given by Reserve Bank
of India (RBl). National Bank for
Agticulture and Rural Development
(NABARD) his issued guidelines on
the subject of margin and security
norms to all the Registrars of Coope-
rative Societies who in turn, are to
advise the State Cooperative Banks
and State Land Development Banks in
the States. The instructions of RBI
ind NABARD are common for all
the States.

(c) Does not arise in view of (a) and
(b) above.

| English]

Opening of Bank Branches in Andhra
Pradesh

4958. SHRI K. S. RAO: Will the
Minister of FINANCE be pleased to
state :

{a) whether progosal to issue licen-
ces for opening bank branches in all
the Mandals of Nalgonda in Andhra
Pradesh is under the consideration of
the Reserve Bank of India;
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(b) if so, by when the licences are
likely to be issued:

{c) whether commercial bank bran-
ches in the villages covered by Nagar-
juna Grameen Bank are unablc to
finance the loans due to inadequate
credit allocation; and

(d) if so, whether Government are
considering to release more funds
with a view to enable the banks to
mkg up all programmes such as IRDP
etc?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRT ANIL SHASTRY): (a) and (b)
The previous Branch Licensing Policy
for 1985-90 came to an end on 31-3-
1990. The guidelines for the ensuing
Branch Licensing Policy have not been
finalised by Reserve Bank of India
(RBI) so far. Opening of additional
bank branches in Andhra Pradesh in-
cluding Nalgonda District will be con-
sidered by RBI after the new policy
is finalised.

(c) and (d) The instructions of RBI
on the subject are that in case any Re-
gional Rura! Bank (RRB) was not in
a position to adequately meet the de-
mand for credit in its service area.
another branch of commercial bank
nearest to the RRB branch designated
in this respect, could extend financial
assistance to these beneficiaries. At
the District level forum, the credit
flow in the areas allotted to various
banks including RRBs is reviewed.
As such, there should be no problem
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of the service area of the Grameen
Bank by the designated branches ot
commercial bank branches.

Per Capita Savings Credit in Punjab

4959. SHRI KIRPAL SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) the pohcles of sanctioning cre-
dit/bank loans in different States:

(b) the amount of deposits year-
wise, in the State Bank of India, Na-
tionalised Banks and scheduled banks
including co-operative banks with re-
ference to Punjab during 1985-90;

(c) the amount of loans sanctxoned
during same period, yearwise, in agri-
culture/small scale/other sectors; and

{d} Punjab/rates at what stage in
per-capita savings/credit?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) Re-
serve Bank of India (RBI) issues in-
structions from time to time to the
Commercial Banks regarding lending
to various sectors of economy like
Industry, Agriculture, Trade, Services.
etc. Special emphasis is given to the
sectors coming within the purview of
priority sector by way of relaxed sécu-
rity norms, margin requirements and
concessional rates of interest. Tar-
gets are also fixed for lending by banks
to Priority Sectors and weaker sec-
tions.

(b) The aggregate dcposus of State
Bank of India Group, Nationalised
Banks, other Scheduled Commercml
Banks in the State of Punjab for the

in meeting the genuine credit needs last five years iy as under:—
(Rs. in Crores)
Bank Group March, March March March. Marnh
1986 1987 1988 1989 1990
1. State Bank of India ST T
Group . 1142.52  1362.24 1681.41 1904.99 2203.03
2. Nationalised Banke 3265.11  3958.24 4704.56 5652.03 6333.15
3. Other Scheduled
Commercial Banks 64.84 57.09 64.09 59.92 73.02
4. All Scheduled Com-
mercial Banks 4478.96 5391.18 6473.80 7656.66 8667.90
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(¢) The outstanding advances by and other sectors in Punjab for the

all Scheduled Commercial Banks to years ending December 1984-88 is as
Agriculture, Small Scale Industries under:-—
Dec.’84 Dec.'85 Dec.’8  Dec.’87 Dec. ’88
Agriculture 607 .48 672.51 761.98 882.08 950.53
Small Scale Industries 409.37  495.15 613.59 713.53 838.32
All Others 168.44 184.93 222.34  256.45 312.39
TOTAL 1185.29 1352.59 1597.91 1852.06 2101.24
(d) The information regarding per Implementation of Loan Waiver
capita saving/credit and Pu;ljab‘g Scheme
rating in that regard is being collecte 4961 SHRI MADHAVRAO
and would be laid on the Table of the SCINDIA:  Will the Minister of

House to the extent possible.
Sword of Tipu Sultan

4960. SHRI P. M. SAYEED: Will
the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether enquiries have been re-
ceived from the public regarding men-
tion of the serial “Sword of Tipu Sul-
tan” being a fiction each time before
the serial is telecast;

(b) if so, the reaction of Govern-
ment thereto;

(c) the reasons for not making any
such mention before telecast of other
serials which have historical back-
ground; and

(d) whether there is any laid down
criteria for making assessment of a
serial being a fiction and if so, the de-
tails thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
DRA): (a) Yes, Sir.

(b) and (¢) The decision to insert
the caption indicating that the TV
serial was based on fiction was taken
in the light of the controversy regard-
ing the serial.

(d) No specific criteria have been
laid down for the purpose and eiach
case is decided on its own merits.

FINANCE be pleased to state:

(a) the State Governments and Uni-
on Territory Administrations which
have initiated action and issued nc-
cessary orders for implementation of
the loan waiver scheme, till August
15, 1990: and

(b) whether any of the State Gov-

ernments particularly Madhya Pra-
desh Government have indefinitcly
postponed the much publicised loan

waiver plan, if so, the reasons as-
signed for such postponment?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) and
(by Government of India have for-
mulated the Agricultural and Rural
Debt Relief (ARDR) Scheme, 1990
for providing debt relicf to farmers.
landless cultivators. artisans and wea-
vers. upto Rs. 10,000 by public sec-
tor banks and regional rural banks,
In so far as the banks in cooperative
sector are concerned State Govern-
ments have been requested to frame
a scheme on similar pattern. Thir-
tecn Statc Governments namely Pun-
jab, Uttar Pradesh, West Bengal, Ta-
mil Nadu, Rajasthan, Orissa, Guja-
rat, Maharashtra., Madhya Pradesh,
Bihar, Haryna, Himachal Pradesh
and Assam have prepared their
schemes for waiving of the dues of
cooperative banks. In all these
States including Madhya Pradesh,
the schemes are in various stages of
implementation.
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Gold Trade

4962 SHRI N. SUNDARARAJ:
Will the Minister of FINANCE be
pleascd to state:

(a) whether Government have  is-
sued any specifications/guidelines af-
ter the abolition of Gold Control Act
regarding the intcrnal trade and manu-
facturing of gold ornaments in the
country;

{b) whether prior pcrmission  is
nceded for starting trade in gold:

(¢} if so. the details thereof: and
(d) if not, the reasons thercfor?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE

(SHR1 ANIL SHASTRD (1) No,
Sir.

{b) No, Sir.

{(¢) In view of (1) & (b) above

question docs not arise

(dy With the abolition of the Gold
(Controly Act. 1968 all  restrictions
ov.r internal trade i gold have becn
removed. hence no further guidelines
JTC nCcessary.

[Translation]

Recruitment of SCs/STs in Nationa-
lised Banks

4963. SHRI RATILAL KALIDAS
VARMA : Will the Minister of Fl-
NANCE be pleased to state:

(a) the number of persons recruit-
ed in nationalised banks in clerical
and other cadre from 1987 to 1990

(so far);

{b) the number of persons belong-
ing to Scheduled  Castes and Sche-
duled Tribes out of them:

(¢} whether reservation quota  has

not been filled: and

(d) if so. the stcps being taken by
Government to fill the same?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) The

present data rcporting system does
7—5 LSS/ND/91
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not gencrate year wise information
on recruitment made by public sec-
tor banks in various cadres. How-
ever, as per available data, approxi-
mate figures of additions to the va-
rious cadres of the banks in the 20
nationalised banks from 31-12-1987
to 31-12-1989 has been as follows:

Officers . 4834
Clerks 6788
Sub-staff 3715

(b} The details of recruitment of
Scheduled Castes and Scheduled
Tribes in the above cadres during the
last three years viz. 1-11-87 to 31-12-89
have been as under:

Cadre SC ST
Oficers . 670 390
Clerks 4515 2692
Sub-staff 5026 1785*

*Data Provisional.

(¢) As per the information received
trom the banks, there exists some
backlog for SC/ST as on 31-12-1989.

(d) To cnsure the proper imple-
mentation of rescivation policy and
for increasing the representation of
SCs and STs in the banking industry.
Govt.. in the Banking Division, has
fiom time to time, taken the follow-
INg meusures :

1. A scparate brochure on Re-
servations for SCs and STs in
the scrvice of the banks/finan-
cial institutions has been got

issued through the Indian
Banks Association,
2. All  public sector banks/

financial institutions have becn
advised to place evely year
before their respective Boards
of Directors a review note on
the progress made in the im-
plementation of reservation
policy in the banks. For this
standard  proforma has been
devised and circulated to the

banks.



87 Written Answers

3. Copies of the Review Reports
placed before the Boards of
Directors are received in the
Banking Division of the Govt.
and are scrutinised minutely
and short comings. if any, arc
intimated to the concerned
banks for corrective and reme-
dial action.

4. The Liasion Officer for SCs and
STs in Banking Division un-
dertake in depth examination
of the implementation of re-
servation policy of at least onc
bank in each quarter when,
inter alia, the rosters. indents.
etc. are examined. The short-
comings noticcd during the
course of study are discussed
with the Chief Executives and
other Senior Officers of the
banks/FlIs and are follcwed
up for corrective action,

5. Suitable proformae have been
designed for placing of  in-
dents by banks on the BSRBs/
Employment Exchanges which
ensure that the interests of the
SC/ST are properly protect-
ed.

6. The banks have been advised
to conduct pre-recruitment and
pre-promotion  training  pro-
grammes.

7. The educational qualifications
for direct recruitment to cleri-
cal cadres have been relaxed
in favour of SCs/STs.

8. The SC & ST candidates arc
adjudged on relaxed standards
both in the written tests and
interviews.

9. The banks have appointed one
of their scnior executives viz.
DGM/AGM to function as
Liaison Officer for  ensuring
implementation of reservation
policy in respective banks.

10. The banks have been advised
to include one member belong-

ing to SC and ST in the selec-
tion committees/DPCs.
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11. Almost all banks have set up
SC & ST Cell in their Central.
Zonal and Regional Offices.

12. The banks have been advised
to accord informal recogni-
tion to SC/ST Welfare asso-
ciations to enable them to pro-
tect the intcrests of SC/ST
employees for redressal of their
gricvances, if any.

13. The CMDs of all public sec-
tor  banks/financial  institu-
tions have been advised to
meet once in a quarter  the
represcntatives of SC and ST
associations and hear their
grievances  relating to rescr-
vation policy.

14. The banks have been advised
to conduct the special recruit-
ment drives during the year
1989-1990 to clear the back-
log. with encouraging rcsults.

SC/ST Managers in Bank of Baroda
in Gujarat

4964 SHRI RATILAIL. KALI-
DAS VARMA : Will the Minister of
FINANCF be pleased to state:

(a) the total number of branches
of the Bank of Baroda in Gujarat:

(b} whether people belonging to
Scheduled Castes and  Scheduled
Tribes have been appointed as ma-
nagers in these branches in the first.
second, third and fourth scales; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): {a) 609
branches of Bank of Baroda are func-
tioning in Gujarat State at present.

(b) and (c) The number of branch
managers  belonging to  Scheduled
Castes and Scheduled Tribes category
in Guijarat is as under: —

Scale Number
Junié)r”Managcment Grade/

Scale 1. 55
Middle Management

Grade/Scale II. 17
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[English]

Import of Ball Point Tip and Spare
Parts

4965. SHRI UDAYSINGRAO
GAIKWAD: Will the Minister of
COMMIERCE be pleased to state:

(a} the amount spent on the import
of Ball Point Tip during the last thrce
years,

(b} whether mport of sparc parts
of some brands of Ball pont pen is

also allowed and if so, since when
and the reasons thereior:
(<) the reasons for allowing -

port of Ball Point Tip under OGL
when the mmport of machinery  for
manufacturing it is alrcody allowed
under OGL: and

() the total carnings from export
of writing instruments  (Ball point
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pen etc.) during the last three years
along with the name of the countries
to which exports were being made?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI
ARUN KUMAR NEHRU): (a)
Statement 1 is attached.

(b) Import Policy for any item is
not laid down by brand name, How-
ever, import of certain spare parts of
Ball Point pens arc allowed since
long.

() lmport of only those items fs
allowed which are not available in-
digenously or if available, the quan-
tities are msufficient to meet the de-
mand. Dmports sometimes become
necessaty for providing inputs for
uxports.

(d) Statement I1 is attached.

STATEMENT I
Statement showing import of pen nibs and nib points during 1985-86, 1986 87 and

Si.No.  Description of items

1. Pen Nibs and Nib Points n.c ~.

1987-88 Value Rs. Lakhs
1985-86 1986-87 1987-88

8.01 21.84 1.93

10.73 1.00 5.41

2. Nylon Fibre Tips for Pens

Source: Monthly Statistics of Foreign Trade of India Vol. 11 (Imports) published

by Dte. General of Commercial Intelhgenc: and Statistic,

Calcutta.

NoTE : Import Datu is available upto 1987-88 only.

STATEMENT 11

Statement showing Export of Writing Instrum>ats (Ball Pont Pens etc.) during
1985-80, 1986-87 and 1987-88

Year Value Names of Countries to which exported
(Rs. Lakhs)

1985-86 134.21 Afghanistan, Bangladesh, Jordan, Nepal,

1986-87 172.51 Qatar, Mauritius, Saudi Arab, Singapore,

1937-88 314.61 Kuwait, Spain, United Arab Emirates,

UK., US.A., USSR, Zambia, Bahrain Is,
Hungary, Yugoslavia, Finland, Italy, China,
Rep., German F. Rep., Oman, Botswana,
Cuba, France, Japan, Zimbabwe.

Source: Monthly Statistics of F-oreign Trade of India Vol. I (Exports) published
by Dte. General of Commercial Intelligence and Statistics, Calcutta.

NOTE:

Export Data is available upto 1987-88 only.
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Office of CCI&E in Pune

4966. SHRI V. N. GADGIL: Will
the Minister of COMMERCE be
pleased to state:

_(a) whether Government have  de-

cided to open an office of the Control-
ler of Imports and Exports in Punc;
and

_(b) if so, when it will start func-
tioning there?

THE MINISTER OF (OM-
MERCE AND TOURISM (SHRI
ARUN KUMAR NEHRU): (a) and
(b) Yes. Sir. 1t has been decided to
open an Office of the Chief Control-
ler of lmports and Lxports at Pune.
It is likely to start  functioning
shortly,

Modemisation of D.S.P.

4907. SHRI AMAL DATTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether all the sub-contractors
of Birla Technical Services have been
checked and approved by the consul-
tants of Durgapur Steel Plant:

(b) whether thc  Durgapur  Stecl
Plant authoritiecs have a list of the
sub-contractors/outside personnel en-
gaged by Birla Technical Services for
providing enginecring and  equip-
ment design for modernisation  of
Durgapur Steel Plant; and

the details thereof?

THE MINISTER OF STEEL
AND MINES AND THE MINISTER
OF LAW AND JUSTICE (SHRI
DINESH GOSWAMI): (a) Yes, Sir.
Sub-contractors/vendors  of
Technical Services (BTS) have been
checked and approved by MECON -
the Consultants of Durgapur Steel
Plant modernisation project,

(b} Durgapur Stcel Plant has a list
of Sub-vendogs of BTS who design,
engineer  an supp! equipment,
BTS does other wofr,{()sylike qbaspic en-
gineering. civil and structural design
m-housc. Durgapur Steel Plani/SATL
have no knowledge of outside per-

sonnel engaged by BTS.

(Y if so.
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(c) Birla Technical Services have
placed orders for supply of indige-
nous equipment on a number of in-
digenous manufacturers viz.  M/s.
Heavy Engineering Corporation, Mi-
ning and Allied Machinery Corpora-
tion, Siemens (I) Ltd., Mcnally Bha-
rat. Elecon, Hindustan  Motors,
ACCO, ctc.

Payment of Fees to Chartered
Accountants by Banks

4968. SHR1 JAYANTILAL VIR-
CHANDBHAI SHAH: Will the Mi-
nister of FINANCE be pleised  to
state :

(a) the fees/allowances bheing paid
to Chartered Accountants by various
banks for conducting internal inspec-
tions/audits:

(b) whether these  {eesallowances
differ from buank to buank:

(¢} when these allowances; {fees were
last revised:

(d) whether Government  propose
to revise these fees/allowances: and

(¢} if so. the dctails thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) to (c)
The Reserve Bank of India has re-
ported that the internal inspections/
audits of the banks arc done by the
individual banks through their own
inspection  departments firms of
Chartered Accountants and the terms
of appointment of such firms of
Chartered  Accountants arc decided
by the banks themsclves depending on
the size of the branch, volume of bu-
sincss, audit work-load ete.

(d) and (e) Does not arise in view
of reply to  parts (a) (b) and (c)
above.

Branch of CCI&KE at Jamnagar

(Gujarat)

4969. SHR1 CHANDRESH PA-
TEL: Will the Minister of COM-
MERCE be plcascd to state:

(a) whether Government propose to
open a branch of the Chief Controller
of Imports and Exports at Jamnagar
(Gujarat),

(b) if so. the details thereof: and

(©) when the said office is likely
to be set up?
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THE MINISTER OF COM-
MERCE AND TOURISM (SHRI
ARUN KUMAR NEHRU): (a) to

(¢) There is no such proposal under
consideration of the Government.

Pay Scales of Junior Accountants
and Junior Accounts Officers

4970. SHRI N. DENNIS: Will the
Minister of FINANCE be plcased to
state:

{a) whether on the  recommenda-
tions of Comptroller and Auditor Ge-
neral/Comptroller  General of  Ac-
counts. the Junior Accountants/Ju-
nior  Accounts Officers have  be'n
given 80:20 upgradation in the higher

scale of pay with effect from Ist
April. 1987;
(b) if so. whether any  proposal

was made to Government by C&AG/
CGA for proportionate higher scale
of pay for Pay uand Accounts Offi-
cers 'Audit Officers. and

{c) if so. the action taken by Gov-
crnment in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) Yes,
Sir.

{by and (¢} Yes. Sir. The Comp-
troller and Auditor General of In-
dia has made a recommendation that
80, posts of Audit/Accounts Offi-
cers may be placed in a higher scale
of Rs. 2200 4009 and this is under

constderation.

Income Tax Raid at Premices of
Copper Wire Manufacturers, Bombay

4971. SHRI PHOOIL. CHAND
VERMA:: Will the Minister of FI-
NANCE be pleased to state:

(a) whether the Income tax raids
were carricd out in January. 1990
at the various premiscs of the Cop-
per Wire Manuficturers, etc.,

(5) if so. the Jetails thereof:

(¢) whether  the centire  investiga-
tion had been transferred from
D.D.I. Bombay officc to CB.D.T.

office at New Dclhi; and
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(d) if so. the reasons therefor?

THLEE DEPUTY  MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) and
(b) Scarches were conducted under
under Section 132 of the Income-tax
Act in the month of January, 1990
at the premises of certain manufac-
turers of copper wire and allied pro-
ducts listed below and persons closc-
ly connected with them:

(i) M s, Jvoti Wire Industries.

(i1} M/s. Bharat Insulation Com-

pany.
(iii) M/s. Atlas Wires Ltd.

(v} M/s. National Wircs & Metal

Industries.
(v) M/s. Shaswat Co.
Ltd.

Trading

In the course of these searches un
accounted assets of the value of Rs.
73.05 lLikhs were scized. The persons
searched have disclosed unaccounted
mcome of Rs. 2.19 crores, in their
statcments  recorded under section
132(4) of the Income-tax Act.

(¢} and (d) No. Sir. These cases
have been centralized in Bombay for
carrving out concerted investigation.

LI ranslation)

Post of Khalasi in Steel Plants

4972. SHR1 PRAHILAD SINGH
PATEL.: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have revi-
sed the minimum cducational quali-
fication for the post of Khalasi in the
steel plants;

(b) if so, the details thereof: and
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(c) the number of persons affected
by this decision and the details of al-
ternative arrangements made by Gov-
ernment for such persons?

THE MINISTER OF STEEL AND
MINES AND THE MINISTER OF

LAW AND JUSTICE (SHRI
DINESH GOSWAMI): /‘a) No. Sir.

(b) Does not arise.

(c) Does not arise.

SEPTEMBER 7, 1990

Written Answers 96

[English]
Exports for FTZ
4973. SHRI BABUBHAI MEGHIJI
SHAH: Will the Minister of COM-
MERCE be pleased to state:

(a) the exports from lree Trade
Zones (FTZ) during the last three
years, year-wise and zone-wise; and

(b) thc¢ expenditure incurred by
Government on these zsones during
the last threc years, year-wise and
zone-wise?

THE MINISTER OF COMMERCE
AND TOURISM (SHRI ARUN
KUMAR NEHRU):
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Foreign Banks

4974. SHR1 RAMDAS SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) the number of foreign bunks
operating in the country along with
the number of branches of each bank:
and

(b) the profits
them from their

earned by each of
operations in the

SEPTEMBER 7, 1990
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country during the last two years

yearwise?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHR1 ANIL SHASTRI): {a) and (b)
Information relating to the number of
branches of foreign banks operating
in the country and :he profits earned
by them during the period_ending
March, 1989 and Muarch. 1990, as re-
ported by the Reserve Bunk of India,
is given in the attached statement.

STATEMENT
Sr. Name of Foreign Bank No. of Profits earned  during
No. branches the ac ounting vear

1. ANZ Grindlays Bank .

. The Hongkong and Shanghal
Banking Corporation Lid.. (Hong-
kong Bank) . . .

. Citi Bank N.A. .

. Standard Chartcred Bank

. Bank of America NT & SA

. American Express Bank

. Banque Nationule de Paris .
British Bank of the Middle East
. Bank of Tokyo Ltd.

2

NI I I - NET R Y

10. Algemene Bank Nederland N.V.
11. The Mitsui Taiyo Kobe Bank Lid.
12. Sonali Bank :

13. Banque Indo Suez

14. Deutsche Bank (A.G.)

15. Bank of Oman Ltd. . .

16. Abudhabi Commercial Bank Ltd.

17. Bank of Credit and Commerce
International (Overscas) Ltd.

18. Bank of Nova Scotia .

19. Societe Generale .

20. Oman International Bank Sl\OG
21. Bank of Bahrain and Kuwait BSC
22. Credit Lyonnais .

ToraL

in India. ending.

(As on e e
30-8-90) AMarch <9 March 90
(Rs. in crores)

56 24.76 35.34

20 17.82 15.75

6 24 .21 32.53

24 6.91 28.85

4 12 15 28.42

3 11.30 18.08

5 1.22 5.40

1 215 4.42

3 0.35 (—)5.98
(LOSS)

3 2.58 2.6l

| 0 88 1.26

1 0.43 N.A.

1 2.40 2.86

2 1.08 3.35

1 0.71 1.4

1 0.32 0.31

1 3.37 3.05

1 0.50 1.34

1 0.82 1.10

1 2.07 3.33

1 0.10 0.34

1 (—)0.39
(LOSS)

138 116.73 189.84

(6.37 LOSS)
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New Periodicals during 1989-90 by
R.N.L

4975. SHR1 A. K. A. ABDUL
SAMAD- Will the Minister of IN-
FORMATION AND BROADCAS-
TING be pleased to state:

(a) the number of applications for
clearance of title for new periodicals
received during 1989-90 by the R.N.L
and its break-up State-wise and lan-
guage-wise;

(b) the number of titles cleared dur-
ing the year, Statewise and language-
wise:

(¢) the number of applications pen-
ding on 31 March, 1990 with break-
up by year of applications: and

(d) the number of titles de-register-
ed during 1989-90 on account of non-
publication, State-wise and language-
wise”?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA): (a)
Details are given in attached state-
ment L

(b) Details are
statement 1.

given in attached

(¢) 335 applications were pending
for the year 1989-90.

(d) No title has been de-registered
during 1989-90 on account of non-
publication.

STATEMENT 1

Number of applications for clearance
of new periodicals received during
1989-90 by the Registrar of Newspapers

for India
No. of
(a) Statewise applications
Andhra Pradesh . 708
Bihar . . . 700
Gujarat . . . 502
Haryana . . 231
Himachal Pradesh . 27

8—5 LSS/ND/91
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Jammu & Kashmir .

Karnataka
Kerala

Madhya Pradesh
Maharashtra
Orissa

Punjab
Rajasthan
Tamil Nadu
Uttar Pradesh .
West Bengal
Delhi

North-Eastern Terri-
tories

TOTAL

(b) Languagewise

Assamese
Bengalt

English
Gujarati .
Hindi

Kannada
Konkni
Malayalam
Marathi .
Oriya

Punjabi

Sindhi

Tamil

Telugu

Urdu . . .
Other Languages

TOTAL . .

102

201
172
1107
1790
2936
517
503
1047
1067
2196
792
1678
126

16,600

31
725
3666
362
5293
853
360
850
1250
113
186
12
950
424
1162
62

—— o —

16,600
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STATEMENT H

Number of Titles cleared during the
year 1989-90 by the Registrar of News-
papers for India
No. of applications
(8) Statewise

Andhra Pradesh 207
Bihar 208
Gujarat . 273
Haryana . . 131
Himachal Pradesh . 15
Jammu & Kashmir . 79
Karnataka 695
Kerala . 228
Madhya Pradesh 44|
Maharashtra . 1017
Orisa . . . 181
Punjab 223
Rajasthan 300
Tamil Nadu 350
Uttar Pradesh . 703
West Bengal 198
Delhi . 1058
North-Eastern 59
Territories

Total 6366

(b) Languagewise

Assamese . . 15
Bengali 258
English 1215
Gujarati . 248
Hindi 2164
Kannada . 679
Konkni . . . 40
Malayalam 150
Marathi . 502
Oriya . 120
Punjabi . . . 11
Sindhi . . . 4
Tamil 285
Telugu 133
Urdu . . 417
Other Languages . 25

ToTaL ___ 6366
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[Translation)

Loans advanced by Banks in Raipur
and Bilaspur Districts of Madhya
Pradesh

4976. SHRI RESHAM LAL
JANGDE: Will the Minister of FIN-
ANCE be pleased to state:

(a) number of persons living below
and above poverty line to whom lozns
were sanctioned by Nationalised Banks
in Kunda. Patriyana, Laurami, Pan-
dariyana, Bilha, Takhatpur in Bilas-
pur District and Bilaogarh, Sarsiva,
Panddaravan, Bhatgaon, Kasdaul.
Katgi, Bhavarpur, Jagdispur and Bas-
ana in Raipur District in Madhya
Pradesh from 1984 to 1989 and from
January. 1990 to July. 1990:

(b) number of farmers and others
to whom bank loans were sainctioned
for purchasing jeeps, trucks, auto-
richshaws and tractors and for ecsta-
blishing small industries dur‘ng the
said period;

(¢) the number of applications pen-
ding in the said banks at present for
mote than one year?

(d) number of such <ases recom-
mended by District Industry Centre,
Raipur which are pending and rea-
sons therefor: and

(¢) number of Scheduled Castes to
whom loans were sanctioned by s¢id
banks during above period and num-
ber of Scheduled Castes whaose loan
anplications are pending?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) to (e)
The Daia Reporting System does not

gencrate  information in the manner
asked for an areawise/professional

wise basis. However, the information
is being collected to the eatent fos-
sible and will be laid on the Tabic
of the House.

[English}
Foreign Exchange Earnings

4977. SHRT MANIK SANYAL.:
Will the Minister of FINANCE be
pleased to state:



105  Written Answers

(a) whether companies are required
to give in their annual report, infor-
mation regarding foreign exchange

earnings and imports and other ex-
penditure in foreign currency.

(b) whether sales to Nepal and
Bhutan are considered as foreign ex-
chunge earnings: and

(¢) whether imports from these
countrics is considered as foreign ex-
change outgo?

THE DEPUTY MINISTER IN

THE MINISTRY OFr [1INANCE
(SHR1 ANIL. SHASTRI1): (a) Yes,
Sir.

(b) and (¢) All trade tiansactions
beliween India and Nepal and between
India and Bhutan are governed by th:
Trade and Transit Agreements cxist-
ing between India and these countries.
All payments made to and re.eived
fiom these countries tor imports/ex-
ports are made in Indian rapees only,
¢acept where the cost of such irports/
evports  are financed by means of
grams/loans  granted by the World
Bank, IBRD ctc. which are payable/
reccivable in forcign cachange.

[ I'ranslation]

of News/Programmes in
Sanskrit

4978. SHRI SATYA NARAYAN
JATIYA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be plcased to state:

Telecast
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(a) the policy of Government re-
garding telecast of news in simple
Sanskrit under the national program-
me; and

(b) whether it is proposed to tele-
cast more programmes in Sanskrit
.with a view to devclop Sanskrit as a
_link language?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA): (a)
There is no proposa] at present to
introduce a Sanskrit news bulletin in
the National Programme.

(b) The telecast of programmes in
Sanskrit, or in any other languages,
depends on the programmes’ ability
to meet the requirements of Doordar-
shan.

[English]
Number of weeklies and periodicals

4979. SHRI AMAR ROYPRA-
DHAN: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state the total number
of weeklies and periodicals published
in the country, language-wise and
State-wise?

THE MINISTER OF INFORMA-
T'1ON AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI1 P. LJJPENDRA):
The information as available in the
Oftice of the Registrar of Newspapers
for India is given in the attached
statement.

STATEMENT
Number of weeklies and other periodicals as on 31-12-1988 as per the register main-
tained in the Office of the R N 1

(a) Language-wise

Weeklies  Periodicals

Languagce
1 2 3
Hindi 3756 3539
English 509 3742
34 " 68

Assamese
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1 2 3
Bengali 473 1284
Gujarati 225 552
Kannada 218 474
Kashmiri . 1 ..
Malayalam . . . . 137 704
Marathi . 438 663
Orissa . . 56 291
Punjabi . 222 274
Sanskrit 5 28
Sindhi 27 45
Tamil 1 694
Telugu 184 429
Urdu 813 658
Bi-Lingual . 401 1364
Multi-Lingual . . . 69 294
Other Languages . 74 205

ToTAL 7813 15308

(b) State-wise

State Weeklies  Periodicals

I 2 3
Andhra Pradesh . 483 742
Arunachal Pradesh .. :
Assam 91 120
Bihar 453 335
Goa 11 49
Gujarat 225 506
Haryana . . 175 304
Himachal Pradesh 28 60
Jammu & Kashmir 143 46
Karnataka . 300 763
Kerala . 157 931
Madhya Pradesh . 832 309
Maharashtra 791 1958
Manipur 9 54
Meghalaya 28 24
Mizoram 24 17
Nagaland 8 2
Orissa . . . . 67 355
Punjab . . . . 287 419
Rajasthan . 606 805
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1

2 3

Sikkim . .. 2
Tamil Nadu 195 1096
Tripura . . 45 15
Uttar Pradesh 1738 1484
West Bengal 567 1935
Andaman & Nicobar Islands. 13 10
Chandigarh . 44 151
Dadra & Nagar Haveli. 1 .
Daman & Diu .. |
Delhi . 484 2772
Pondicherry 8 43
ToraL 7813 15308

Investments of Government Financial

Institutions
4980. SHRI SUDAM DATTA-
TRYA DESHMUKH: Will the
Miister of FINANCE be plea-

sed to state the amount of share capi-
tal and its percentage to tota] share
capital ocwned by the Government
financial institutions in the industrial
ventures of (i) Tata Group. (1) Birla
Group, (iii) Bajaj Group und (iv)
Matatlal Group. as on June 30, 1990?

THE
THE

DEPUTY MINISTER IN
MINISTRY OF TINANCE

(SHR1 ANIL SHASTRI): The Indus-
trial Development Bank of India
(1IDBI) has reported that the amount
of share capital and its percentage to
total share capital owned by the Govt.
Financial Institutions vizs., Industrial
Development Bank of India, Industrial
I inance Corporation of India (IFCI),
Industrial Credit and Investment Cor-
poration of India (ICICI), Unit Trust
of India (UT1), Life Inwurance Cor-
poration (LIC) and Geneial Insurance
Corporation (GIC) in the industrial
ventures of TATA, BIRLA. BAJAJ
and  MAFATLAIL groups are as
follows:

Name of the Group

5]1ureholding of  Perc (;ﬂ((;c_ of
I1DBI, IFCI, Sharcholding  of
ICICI, UTI, column (2) to

LIC, GIC Total  puid up
capital
(Rs. Crore)

1 2 3
TATA 140.90 18.37
BIRLAS 107.18 17.47
BAIJAJ 6.99 17.47
MAFATLAL 32.28 20.94
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[T ranslation)
Development of Riddhpur as a Tourist
Spot
4981. SHRI SUDAM DATTA- .

TRYA DESHMUKH: Will the Minis-
ter of TOURISM be pleased to state:

(a) whether Union Government
have received any scheme from Maha-
rashtra Government for approval to
develop Riddhpur in Amravati dis-
trict as a tourist spot; and

(b) if so, the time by which this
s.ieme is likely to be approved?

THE MINISTER OF STATE IN
THE MINISTRY O PARLIA-
MENTARY AFFAIRS AND MINIS-
TER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA
PAL MALIK): (a) No, Sir.

(b) Does not arise.

[Emglish)

Migratory labourcrs registercd as
voters in Punjab

4982. BABA SUCHA  SINGH:
W ill the Minister of LAW AND JUS-
TICE be pleased to state:

(a) the numpber of migratory labour-
eis, seasonal or otherwise, registered
as volers 1 Punjab, Asseinbly Cons-
uiuency wise;

{b) the criteria adopted tc deter-
minc bonafide residence i the State:

¢) whether any complaints have
been received by Government about
the difliculties in identification ol such
voters at the time of actual polling;
and

(d) if so, the action contcmplated
by Government in this regurd?

THE MINISTER OF STEEL AND
MINES AND THE MINISTER
OF LAW AND JUSTICE (SHRI
DINESH GOSWAMI): (a) The
electoral rolls do not indicate as to
whether an elector is a migratory
Jabour. It is therefore, not possible to
indicate the number of such electors
registered in the electoral rolls in

Punjab.
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(b) The residence of a person for
purposes of registration as a voter is
determined according to the provisions
of section 20 of the Representation of
the People Act. 1950. According to
the criteria adopted by the Election
Commission, the place of ordinary re-
sidence of a person is gencrally the
place of his habitation or home
where, when away from. he intends
to return. Specifically, when a person
sleeps at one place and is employed
at another, the place where he sleeps
will be his ordinary residence.

(¢) and (d) The Election Commis-
sion did not receive any such com-
p'aint during the recent elections to
the Lok Sabha from Punjab. How-
cver, dctailed instructions in regard to
idcntification of electors at the time
of poulling issued by the Commission
are already in operation.

Import of Mercedes

4v433. SHRI P. R. KUMARA-
MANGAL AM: Will the Minister of
COMMERCE be pleased to stute:

(a) the numbe; of Mercedes impor-
wd by scnior Government oilicers and
the general public during 1984 and
1985;

b) whether there arc certain restric-
tions on salc of such imported cars for
a certain period:

(¢) if so. the details thereof;

(d) whether Government have come
across any  cases in which the cars
were impored  without payment of
Customs du.y and sold off within the
restricted period of sale; and

(e) if so. the details thereof and the
steps being taken to bring the per-
sons conceined to book?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI
ARUN KUMAR NEHRU): (a) 42
CCPs were issued to Government
officials & 471 to general public for
import of Mercedes Cars during 1984
and 1985. However, 1047 cars were
actually imnorted during 1984-85 and
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1985-86. Specific details of actual im-
port of Mercedes Cars are not main-
tained.

(b) Yes, Sir.

(c) There was “No Sale” peribd of
five years for the cars imported by
Indians and persons of Indian origin
returning to India for permanent set-
tlement during the relevant period.

(d) and (e) Cars against the Cus-
toms Clearance Permits arc imported
on payment of Customs Duty except
in the case of Diplomats who are per-
mitted import under thz Protocol
without payment of Customs Duty on
re-export basis. They are not allowed
to sell cars in the Open mark:t except
to other privileged persons or to
S.T.C. Details of cases, if any. in
which cars were imported without
payment of customs duty and sold
within the restricted period is being
collected.

[Translation]
Inclusion of Names in  Voters List

4984. SHRI DASAI CHOWD-
HARY: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether a large number of per-
sons belonging to Bihar ard Uttar
Pradesh reside in Delhi whose names
are not included in the voters list:

{b) if so. whether Government pro-
pose to include these persons in voters
li t before the Delhi State Assembly
elections;

{c) if so. the time by which these
names will be included in the voters
list: and

(d) if not, the reasons therefor?

THE MINISTER OF STEEL AND
MINES AND THE MINISTER
OF LAW AND JUSTICE (SHRI
DINESH GOSWAMD : (a) The
Office of the Chief Electoral Officer,
Delhi, is not aware of any omission
of such names nor has any specific
complaint to that effect been received
by that office.

(b) to (d) Do not arise.
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[English}
T.V. Serial ‘Krishng’

4985. SHRI ARVIND TULSHI-
RAM KAMBLE: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether any new proposal for a
TV serial ‘Krishna’ has been received
by Government from the producer of
““Ramayana™;

(b) if s, Government’s response
thereto: and
(c) the time by which the serial

would be telecast?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes, Sir.

(b) and (c) It
presently to telecast
*“Krishna”.

is not proposed
the TV seriai

Relief to Employees Dependents

4986. SHRI MADAN LAL
KHURANA: Will the Minister of
STEEL. AND MINES be pleased to
state:

{(a) the number of employees died
in harness in the Ministry of Steel and
Mines, in the office of the Develop-
ment Commissioner of Iron and Steel
and in other attached offices during
the last three years, separately, year-
wise:

{b) the number of cases in which
family pension, General Provident
Fund, Insurance amount etc. have
been cleared and compassionate em-
ployment offered:

(c) the reasons for the delay in not
offering compassionate employment
and settling the death benefits/dues;

(d) the details of the steps taken to
expeditiously clear the death dues/
benefits to the widows and to offer
compassionate employment where re-
quested, without delay;
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(e) whether the attention of his Mi-
nistry has been drawn to the grievance
column of Hindustan Times dated 6
August, 90 under the caption “widow
waits for pension™; and
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() if so, the details of the action
taken to finalise her dues and to give
compassionate employment to his son

to save the family from continuing
distress?

THE MINISTER OF STEEL AND
MINES AND THE MINISTER OF
LAW AND JUSTICE (SHRI DINE-
SH GOSWAMI): (a)

Department of Steel
Department of Mines
I & S (main Office):

Years
1988 1989 1990
. 1 1 ..
. 2 1

5 deaths took place in DCI&S
main office and 3 decaths in the
Regional Development Commi-
ssioner’s Office..: 2 at New Delhi
and 1 at Bombay.

(b) to (d) Out of the 13 cases, dues
have been settled in 9 cases and 4 are
under process of settlement. Compas-
sionate appointments have been given
in 7 cases. Compassionate appoint-
ments in 5 cases at DCI&S office
could not be made as the working
strength of that office exceeds their
sanctioned strength. Action has al-
ready been initiated to provide em-
ployment to the dependents of one of
the employees who died recently.

All possible steps have been taken
to settle the death dues of the DCI&S
employees and also provide employ-
ment to their dependents.

(e) and (f) Yes, Sir. However, the
Pension case is under process. Rs.
1,71,890 have been paid towards GPF
and insurance to Smt. Rajkali, Widow
of late Shri Jaimal Singh. Employ-
ment has already been offered to her
son.

Law Officers in Pumjab Government
4987. SHRIMATI BIMAL KAUR
KHALSA: Will the Minister of

LAW AND JUSTICE be pleased to
state:

(a) the number of Law Officers viz.
Legal Assistants, Assistant District
Attorneys, District Attorneys, Assis-
tant Advocate General, Deputy Ad-
vocate General, Addl. Advocate
General and all other categories of

officers requiring legal qualiﬁcaﬁon;
working in Punjab Government and

its autonomous Boards and Corpora-
tions;

(b) the criteria adopted for recruit-
ment and promotions of such officers;

(c) the number of officers belong-
ing to Scheduled Castes among them:

(d) whether Government are aware
that there is backlog in filling the va-
cancies reserved for the Scheduled
Castes;

(e) if so, the steps being taken by
Government in this regard; and

(f) if not, the reasons therefor?

THE MINISTER OF STEEL AND
MINES AND THE MINISTER OF
LAW AND JUSTICE (SHRI DI-
NESH GOSWAMI): (a) to (f) The
information is being collected and
the same will be laid on the Table of
the House.

Shortage of Steel in Power Projects
4988. SHRI G. S. BASAVARAJ:

SHRI PRAKASH KOKO
BRAHMBHATT:

SHRI S. B. THORAT:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether most of the on-going
power generation and transmission
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projects of State Electricity Boards
suffer due to shortage of steel;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
to remove shortage?

THE MINISTER OF STEEL
AND MINES AND THE MINI-
STER OF LAW AND JUSTICE
(SHR1I DINESH GOSWAMI): (a)
to (¢) The State Electricity Boards
are in status ‘A’ priority category of
the distribution guidelines of the Joint
Plant Committee (JPC) and therefore
are accorded due priority in the sup-
ply of Iron and Steel materials by the
main producers. There have been no
specific report from the State Electri-
city Boards about shortages of steel.

Tourism Year, 1991

4989. SHRI KUSUMA KRISHNA
MURTHY:

SHRI K. S. RAO:

SHRIMATI VASUNDHA-
RA RAIJE:

Will the Minister of TOURISM be
pleased to state:

(a) the steps contemplated by
Government to increase  tourist tra-
fic to India during the Tourism Year:
1991:

(b) the details of the major chan-
ges in the tourism policy;
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(¢) whether any programme has
been drawn up by Government to
promote tourism duning 1990-91,
State-wise and Union territory-wise;
and

(d) if so, the details thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
TRY OF TOURISM (SHRI SATYA
PAL MALIK): (a) and (b) The main
objectives to observe Tourism Year-
199] are as follows:

(a) Development of Tourism
product for future growth of
tourism.

(b) Creation of national aware-
ness in relation to socio-eco-
nomic benefits of tourism.

(¢) Improvement of internatio-
nal image of India; and

(d) Removal of bottlenecks in
promotion of international
tourism.

(¢) and (d) A number of new cir-
cuits and Fairs and Festivals will
be promoted during the Tourism
Year, 1991. A list of circuits is given
at Statement I and a list of Fairs
and Festivals are given at Statement
I1.

STATEMENT I

Udaipur-Chittorgarh-Mt.

Indore-Mandu-Ujjain.

Abu-Ranakpur-Kumbalgarh-Jodhpur.
Madras-Trichy-Madurai-Tanjore.
Madras-Kanchipuram-Mahabalipuram-Pondicherry-Madras.
Mysore-Bandipur (National Park)-Kabini-Mysore (Wild life)
Bhubaneswar-Chilka Lake and Lalitgiri-Ratangiri.
Bhavanagar-Palitana-Lothal-Ahmedabad-Modhera.

Sariska-Alwar-Deogarh and Bharatpur.
Patna-Rajgir-Nalanda-Bodhgaya

10. Jhansi-Orcha-Khajuraho-Panna.

11. Jhansi-Shivpuri-Gwalior-Datia.

12. Belgaum-Badami-Hospet-Hassan-Mysore.
9—5 LSS/ND/91
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13. Bangalore-Hampi-Aihole-Pattadakal-Badami-Bijapur.

14. Guwahati-Kaziranga-Shillong.

15. Hyderabad-Golconda Fort-Usmansagar-Nagarjuna-Konda-Bidar.
16. Calcutta-Sunderbans-Calcutta.

17. Calcutta-Shantiniketan-Vishnupur-Calcutta

18. Calcutta-Darjeeling-Kalimpong.

19. Calcutta-Patna-Rajgir-Nalanda-Bodhgaya.

20. Trek in and around Kulu Manah in Himachal Pradesh.

21. Bangalore-Cochin-Alleppey-Kottayan-Thekkady-Kodaikanal-Madurai.
22. Coimbatore-Conoor-Ooty-Mudumalai-Mysore-Bangalore.

23. Madras-Kanchipuram-Mahabalipuram-Pondicherry.

STATEMENT 11

Desert Festival
International Tea Festival
Kite Festival

Pongal Festival

Elephant March

Nagaur Festival

Republic Day

Crafts Mela

Yoga Week

Goa Carnival

. Elephanta Festival

. Heli-skiing

Konark Festival
Chapcharkut

. Holi Festival

Basant Utsav

Bohag Bihuo Rangoli Bihu
. Khajuraho Festival

. Ellora Festival

Chithirai Festival

. International Flower Festival
. Trichur Pooram

. Hemis Festival

Summer Festival

. Himachal Summer Festival
26. Mango Festival

27. Chariot Festival

28. Alleppey Boat Race

29. Ganesh Chaturthi

30. Tarnetra Festival

@XNAL S LD -
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31. Onam

32. Festival of Dances

33. Golconda Festival

34. Heikru Hitongba

35. Navratri Festival

36. Dussehra

37. Durga Puja

38, Pearl Festival

39. Ka Pimblang Nongkrem
40. Diwali

41. International Trade Fair.
42. Pushkar

43. Sonepur Mela

44. International Sea Food Festival

45. Hampi Vijayanagar Festival
46. Jormela.

Projects Promoted By British in
India

4990. PROF. K. V. THOMAS:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the comments made by the British
Parliament Public Accounts Com-
mittee that expensive aid projects pro-
moted by Britain in India have caus-
ed wide spread pollution:

(b) if so, the details thiereof; and

(¢) the
thereto?

reaction of (Government

THE DEPUTY MINISTER I[N
THE MINISTRY OF FINANCE
(SHR1 ANIL SHASTRI): (a) and (b)
The British Parliament Public Ac-
counts Committee has referred to the
pollution hazards caused by dust and
gas, devastation of the landscape and
spontaneous surface fires at the Amlo-
hri open-cast mine.

(¢) Measures for land reclamation,
afforestation, reclamation of over-
burdened dumps, rehabilitation of dis-
placcd persons and control of air
and water pollution are peing taken
for environmental management in the
Amlohri open-cast project.
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[Translation]

Loans to Farmers to Encourage Pro-
duction o. Pulses

4991. DR. LAXMINARAYAN
PANDEY: Will the Minister of
FINANCE be pleased to state:

(a) whether Gowernment propose
to give ‘pecial loans to farmers to
encourage the production of pulses;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHR] ANIL SHASTRI): (a) and
(b) The credit support extended by
banks for cultivation of pulses forms
part of crop loan finance system.
The amount of loan required for
each crop is worked out on the basis
of the scale of finance determined by
District Technical Committee and the
numbcr of acres to be brought under
cultivation for the crops. The Techni-
cal Committee while fixing the sacle
of finance takes into account the
prevailing cost on various inputs in-
cluding fertilizers and seeds, nature of
soil, availability of water, consump-
tion nceds of farmers, cost of labour,
etc. The above procedure for financ-
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ing seasonal agricultural operations is
followed by the cooperatives as well
as commercial banks. National Bank
for Agriculture and Rural Develop-
ment (NABARD) provides finance
to the cooperative banks and Regional
Rura] Banks for financing seasonal
agricultural operations.

[English]

Trade with Mauritius

4992. SHR1 PRAKASH KOKO
BRAHMBHATT: Will the Minister
of COMMERCE be pleased to state:

(a) whether Government propose
to promote trade with Mauritius;

(b) if so, whether a number of
Indian delegations and businessmen
have visited Mauritius in this regard:

(¢) whether any agreement
been reached: and

(d) if so, the details thercof?

has

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI ARANGIL SREEDHARAN):
(a) Yes, Sir. It has been consistent
policy of thc Government to promote
trade with Mauritius.

(b) A number of Indian delega-
tion at the Ministerial. official and
businessmen level have visited Mau-
ritius during 1990.

(¢) No formal agreement at Gov-
ernment levcl has been signed with
Mauritius during this year.

(d) Does not arise.
Indian Investment in Nepal

4993. SHRIMATI BASAVA
RAJESWARTI:

SHRI TEJ NARAIN
SINGH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether in view of the econo-
mic cooperation, Nepal has invited
Indian investment to develop indus-
tries in the joint sector;
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(b) if so, whether any concrete pro-
pusals have been formulated in this
regard; and

(c) if so, the details ihercof?

THE MINISTER OF COMMER-
CE AND TOURISM (SHR1 ARUN
KUMAR NEHRU): (@) to (¢) In
the Joint Communique signed by the
Prime Ministers of India and Nepal
in New Delhi on 10th June, 1990,
the two leaders declared, inter alia,
their intention to usher in a new era
of cooperation in the sphere of indus-
trial development. It was also agreed
that once a joint venture is approved
by the two governments the Govern-
ment of India would allow move-
ment of capital as per the terms
agreed upon in the joint venture. The
establishment of joint ventures is
an ongoing process between Indian
and Nepalese firms. Government ¢n-
courages such measures as a means
to promoting economic cooperation
between India and Nepal.

| Translation]

LIC Premium Deduction from Salary
of Programme Executives

4994. SHRI RAM AWADH: Will
the Minister of INFORMATION
AND BROADCASTING be plcas-
ed to state:

(a) whether LIC premium 1s de-
ducted at different rates from the
salary of same category of gazetted
programme executives;

(b) if so, the details thereof with
reasons therefor; and

(c) the steps being taken by Gov-
ernment to bring uniformity therein?

THE MINISTER OF iNFORMA-
TION AND BROADCASTING
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (c) No LIC pre-
mium is compulsorily deducted from
the salaries of Central Govt. Em-
ployeg:s. However, Insutance sub-
scription on account of Central Govt.
Employees Insurance Scheme-1977 or
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Central Govt. Employees Group In-
surance Scheme-1980 only is deduct-
ed as per the provisions of these
Schemes. At the time of the intro-
duction of Central Govt. Employees
Group lnsurance Scheme-1980, the
employees covered by the old Central
Govt. Employees Insurance Scheme
1977 had the option to join the new
Scheme. The subscriptions for both
of thesc Schemes are at different
rates. As such, the deduction from
the salaries of the Central Govt. Em-
ployees including that of Programme
Executives are made depending upon
the membership of the specific
Scheme.

Seized Smuggled Goods

4995. SHRI K. D. SULTANPURI:
Will the Minister of FINANCE be
pleased to state:
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(a) the quantity and value of smu-
ggled gold, silver and other valuable

goods seized during the last eight
months;

(b) whether any foreigners were
involved and arrested in this regard;
and

(c) if so, the details thereof includ-
ing the action taken against them?

THE DEPUTY MINISTER |IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) The
quantity and value of contraband
goods such as gold and silver and
value of contraband goods such as
watches, synthetic fabrics, electronic
goods and others seized during the
past eight months from January to
August, 1990 are given in the table
below:—

Name of the commodity seized Quantity* *Value
(Rs. in crores)

1. Gold 3.2 tonnes 108.92
2. Silver 13.5 tonnes 93.86
3. Watches . . . 1.23
4. Synthetic fabrics — 5.75
5. Electronic goods —_ 12.96
6. Others . —— 196.48

*Figures arc provisional

(b) and (c¢) 225 (provisional) per-
sons of forcign nationality have been
arrested by the Customs authorities
during the same period. Such persons
are liable for penalty in departmental
proceedings and are also liable for
prosecutions in Courts of law and de-
tention under the preventive deten-
tion laws.

[English]

Video Film ‘Armasan’
4996. SHRI BHABANI SHAN-
KAR HOTA: Will the Minister of

INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government are aware
of the problem of adolescence bro-
ght out effectively in the VHAI
UNICEF video film ‘Armaan’ bro-
ght out by the TAG TV: and

(b) whether Government propose to
support such projects and ensure that
these are screened on the national
TV hookup and also copies supplied
free of cost of women NGOs and
Libraries etc?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Government are
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aware of the video film ‘ARMAAN’.
This film is an attempt to bring outl
certain problems of adolescence in
girls.

(b) Doodarshan regularly mounts
programmes of telecast quality aimed
at women and child welfare. It does
not have, however, any provision for
distribution of video cassettes of its
own productions or those of outside
agencies to voluntary organisations/
libraries, etc.

Loans Advanced by Banks to Mino-
rities

4997. SHRI G. M. BANATWAL.-
L A: Will the Minister of FINANCE
be pleased to state:

(a) whether banks are requircd to
submit returns to the Reserve Bunk
of India indicating loans/credit ad-
vanced to minorities;

(b) which are the minorities iden-
tified for the purposc:

(¢) whether these returns are re-
gularly filed:

(d) the arrangements made lor
their scrutiny and follow-un work:

(¢) thc annual targets and the
amount of loans/credit advanced to
each of the mmorities identified by
each of the nationalised banks dur-
ing the past three years: and
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(f) the action taken in case of banks
with shortfalls and deficiencies in
channclising flow of credit to mino-
rities?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) and (b)
Banks are required to submit to the
Reserve Bank of India (RBI) a quar-
terly statement indicating their prio-
rity sector advances to the specified
minority communities viz. Christians,
Muslims, Nco-Budhists, Sikhs and
Zoroastrians in forty one districts
identified as having concentration
of minority population. Besides,
the banks are also required to
furnish in quarterly statement their
total priority sector advances to the
specified miaority communities in all
the districts in the country as a whole.

(¢) to () As at the end of Decem-
ber, 1989 the share of priority sector
advances to minority communities in
the forty one idcntified districts con-
stituted 27.02, of the borrowal ac-
counts and 12.637, of thc balance
outstanding. The corresponding per-
centages in respect of all the districts
in the country stood at 14.65% and
10.93"/, respectively. The priority sec-
tor advances granted by public sector
banks to the mcmbers of specified
minority communities for the period
ending December, 1987, December,
1988 and December, 1989 ore indi-
cated below:

(Amount in Rs. crores)
(No. of Ajcs in lakhs)

= e g

Minority Communitics

—————an e . .

December, 1987 December, 1988 December, 1989

Amount  No. of Amount No. of Amount

No. of

Alcs out- Alcs  out- Ales  outstan-
standing standing ding

1. Christians. 1.01 57.84 1.13  75.40 1.29 91.04
2. Muslims . 6.43 300.57 8.58 400.62 9.98 508.98
3. Neo-Budhists 0.09 500 0.09 49 0.08 4.39
4. Sikhs 0.35 60.77 0.37 63.00 0.43 72.17
5. Zoroastrians 0.01 4.44 0.005 4-74 0.005 5.82
ToTAL 7 7.89 428.62 10.175 548.66 11.785 682.90
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Priority sector advances granted by ended December,
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1987, December,

public sector banks to the members 1988 and December, 1989 are indi-
of specified minority communities for cated below:

all the other districts for the period

(Amount in Rs. crores)
(No. of Ales in lakhs)

December, 1987 December, 1988 December,

Minority Communities

No. of Amount No. of Amount

1989

. - ———y % % et o e ——

No. of Amount

Afcs our- Afes  out- Aflcs  out-
standing standing standing
1. Christians. 5.77 385.38 8.04 479.39 9.71 618.84
2. Muslims . 17.27 905.71 25.86 1379.17 29.97 1781.09
3. Neo-Budhista - 1.28 70.77 1.08 48.13 1.28 60.89
4. Sikhs 8.36 1161.06 8 03 1211.11 8.83 1429.41
5. Zoroastriaas 004 12.62 0 04 15.08 0.05 22.12

— aner

Total

32.62 2535 54 43 05 3132.88

r—— —

49.84 3912.35

There ate no targets assigned for
bank credit to minority communitics
The flow of credit to minority com-
munities are periodically monitored
by the Reserve Bank of India The
total credit to minorities is on in-
crease, both in terms ot number of
accounts and outstandings.

Loss in Production of Mica Paper
by MITCO

4998. SHRI C. SRINIVASAN. Will
the Minister of COMMERCE be
pleased to state:

(a) whether the Mica Trading Cor-
poration of India has been put to loss
in the production of mica paper due
to refusal by the Japanese collabora-
tor to honour its buyback commitment
for mica paper; and

(b) if so. what action Government
propose to take against the Japinese
firm for not honouring the commit-
ment?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN
KUMAR NEHRU): (a) Yes, Sir.

(b) The matter has been taken up
by MITCO with the collaborator to

-

persuade them to fulfill therr buy-
back commitment. Meanwhile, pay-
ment of certain amounts .due trom
MITCO to the collaborator has been
withheld.

Functioning of Madras Doordarshan

4999. SHRI KADAMBUR M. R.
JANARDHANAN: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government are aware
that the Madras Doordarshan does
not show news and programmes con-
cerning opposition parties in Tamil-
nadu: and

(b) if so, the steps being taken to
cnsure that the role of Doordarshan
is not misused?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA):
(a) and (b) Events of public im-
portance are duly covered by the
Kendra without any discrimination on
political grounds.
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[Translation]

Commissioning of T.V. Relay Centre
At Shirdee

5000. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) whether devotees visiting Shir-
dee and the local residents have been
demanding for the last three-four
years the commissioning of a tele-
vision relay centre at Shirdec: and

(b) if so, the time by which it is
likely to be set up?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA):

(a) Requests for the establishment of
a TV transmitter at Shirdee in Ah-
mednagar district of Maharashtra,
have been received from time to time.

(b) It is the endeavour of the Go-
vernment to extend TV service to the
uncovered parts of the country includ-
ing Shirdce. as expeditiously as pos
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sible, but this can be undertaken
only in a phased manner depending
upon the availability of funds for the
purpose.

[English]

Tourist Complexes Around Delhi

5001. SHRI J. P. AGARWAL:
Will the Minister of TOURISM be
pleased to state:

(a) the details of tourist complexes
around Delhi:

(b) the facilities available at these
tourist complexes:

(c) the charges for stay etc. in these
complexes: and

(d) the travel facilities available for
these areas?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIJA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI
SATYA PAL MALIK): (a) to (d)

Name of the Complex and Accommodation Num-  Charges  Travel
location facilities ber of ranging  facilities
beds from
Rs.

UP Government Tourist com- Rooms and 12 75-300 Road
plex, Hindon Dist. Ghaziabad family suites
Haryana
Tourist Complex Bhadkal AC rooms/ 74  150-500 Road
Lake Dist. Faridabad. Non-AC rooms/

family suites.
Tourist Complex Surajkund, Deluxe suites/ 195 150-650  Road
Dust. Faridabad. AC and Non-

AC rooms.
Sultanpur Birds Sanctuary Guest House 28 75200  Road
Dist. Gurgaon and camper

Huts.
Tourist Complex Shama, AC and Non-AC 28  225-300 Rail/Road
Dist. Gurgaon. rooms.
Gouriyya Tourist Complex, Motel 10 275 Rail/Road
Bhadurgarh
Magpie Tourist Complex, AC and Non- 50 200-350 Rail/Road
Faridabad. AC rooms.
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English Sub-Titles of Regional
Feature Film

5002. SHRI B. N. REDDY:
SHRIMATI J. JAMUNA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether English sub-titles  of
dialogues of regional feature films are
telecast by Declhi Doordaichan;

(b) if so, whether there has been
any deviation of the policy of Gov-
ernment during the last six months,
and

(c) if so. the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OI' PARLIAMENTARY
AFFAIRS (SHR1 P UPENDRA):
(a) The rcgional fcaturc films tele-
cast by Doordarshan over its national
network normally carry English sub-
titles and in the absence of such sub-
titles a cist of the story 15 given at
the commencement of telecast of the
film  However, the ‘cgional feature
films telecast on Doordarshan Kendra
Delhi and its hinked tiansmitters on
the fourth Thursday of the month do
not carry any sub-titles.

(b) No, Sir.
(©) Does not arise.

Development of Chitradurga as a
Tourist Spot

5003. SHRI C. P. MUDALA
GIRIYAPPA- Will the Mipister of
TOURISM be pleased to state:

{a) whether Union Government
have received any proposal from
Karnataka Government to develop the
historic Chitradurg in the State as a
tourist spot:

(b) if so. the details thereof; and
(c) the steps being taken by Union
Government in this regard.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
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NISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI
SATYA PAL MALIK): (a) No. Sir.

(b) and (c) Does not arise.

[Translation}

Development of Tourism at Histo-
rical Chunar Fort in District

Mirzapur (UP.)

5004. SHR1 SUBEDAR PRASAD
SINGH: Will the Minister of TOU-
RISM be pleased to state:

(a) whether Union Government
have received any proposal for the
devclopment of a first class tourist
centre at the historical Chunar Fort
in district Mirzapur of Uttar Pradesh
in view of the heavy influx of foreign
tourists there: and

(b) if so, the time by which this
proposal is likely to be cleared by
Union Government?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI
SATYA PAL MALIK)' (a) No. Sir.

{(b) Does not arise.

[English)

Survey Conducted to lIdentify New
Tourist Places in H.P.

5005. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of
TOURISM be pleased to state:

(a) whether detailed survey has
been conducted to identily new tou-
rist places in Himachal Pradesh:

(b) if so. the details thereof and if
not, the reasons therefor:

(c) the steps taken or proposed to
be taken to develop more tourist pla-
ces there to attract more foreign and
domestic tourists; and

(d) the amount Central Government
propose to allocate in the Eighth Plan
on tourism in H.P.?
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THE MINISTER OF STATE IN

THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI
SATYA PAL MALIK): (a) Yes. Sir.
Surveys have been conducted for ass-
essing the tourism potential of the
State.

(b) Kulu, Manali. Dall_lousie and
Dharamsala have been. identified as
new extension circuits in the State.

(c) and (d) Development of tourist
centres is primarily the responsibility
of the State Governments. The Cen-
tral Government provide financial as-
sistance to State Governments on the
basis of specific proposals received
from them and availabilitv of funds
and not on the basis of allocations.
So far during the current financial
year, the Central Government has
sanctioned Rs. 9.60 lakhs for the pur-
chase of tents for trekking and Rs. 3
lakhs for preparing a feasibility re-
port for a ropeway at Solang.

Gold Import Libralisation

5006. PROF. RAM GANESH
KAPSE: Will the Minister of FIN-
ANCF be pleased to state:

(a) whether the jewelers of Gujarat
have requested to liberalise gold im-
ports; and

(b) if so, Government's
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRD: (a) and (b)
A letter has been received from Guja-
rat Chamber of Commerce and In-
dustry requesting for augmenting sup-
ply of 2old in the country through
imports. For the present, however,
Government is only inclined to per-
mit import of gold for repienishment
of gold used in the manufacture of
jewellery for exports.

response

Allotment of Cofice to Instant Coffee
Manufactorers

5007. SHRI H. C. SRIKANTAIAH:

Will the Minister of COMMERCE
be pleased to state:
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(a) whether the Coffce growers have
objected to the proposal of the Coffee
Board to allot coffee to instant coffec
manufacturers by circumventing the
established channcl of marketing auc-
tions; and

(b) if so, whether Government pro-
pose to drop the above proposal and
if not. the reasons therelor?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI
ARUN KUMAR NEHRIU)): (a) Yes,
Sir.

(b) Government have advised the
Coffec Board to work out a suitable
mechanism after consulting the Ins-
tant Coffee mannfacturers and the
Marketing Committee of the Coffee
Board so that green coffec can be
made available to the Insiant Coffee
manufacturers at a fixed price.

[Translation)

Delinking of Associate Banks of
SBI Group

5008. SHR1 PUNDLIK HARI
DANWE:

SHRT RAM NAIK:

Will the Minister of FINANCE be
pieased to state:

(a) whether the Associate Banks
Officers  Association has demanded
delinking of the seven associate banks
uf dthc: State Bank of India Group:
an

(b) if so, Government’s decision in
this regard?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FINANCE
(gS_HRI ANIL SHASTRI): (a) Yes,
Siv.

(b) Governmcnt and Reserve Bank
of India do not find any distinct ad-
vantage in delinking of the associate
hanks of State Bank of India from
State Bank of India at this stage. The
associate banks of State Bank of India
derive several advantages by func-
tioning as members of State Bank of
India Group.
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[English]

Reservation of Import/Export for
SC/ST

5009. SHRI PARASRAM BHAR-
DYWAJ: Will the Muinster of COM-
MERCE be pleascd to state:

(4) whether Government propose to
reserve certain percentage of items of
import/export for SC/ST persons to
cnable the weaker sections to improve
therr standaid of hiving;

(b) whether Goveinment  propose
to patronisc workers’ associations to
export lcather and leather goods like
shoe,, etc. rather than patronising
middlemen, and

(¢) whether <he S.T.C. has given
any cxport order to any such shoe-
makers’  association  of  Scheduled
Castes for expoiting leather good. and
shoes, etc. and if so. the details the-
rcof?

ITHF MINISTER OF COM-
MERCE AND TOURISM (SHRI
ARUN KUMAR NEHRU): (a) No,

Sir.

(b) Export of finished leather and
all other lcather goods like  shoes,
garments etc are allowed under Open
General Licence. There is no  pro-
posal to patronisc  Workers' Asso-
ciation, middlemen etc to export lea-
ther and leather goods.

(¢) STC had placed cxport orders
for supply of shoes and shoe uppers
to GDR on its following units which
belong to SC/ST during 1989 —-

Sl. Name of the Unit Ttem

No.

1. People Export, Agra Shoes

2. Mahesh Shoc Factory, Shoe
Agra Upers

3. Peoples Exports, Agra -do-

4. Footcare Enterpriscs, -do-

Agra.
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[Translation]
Installation of Discs for TV Viewing
in Rajasthan
5010. SHRI GULAB CHAND

KATARIA: Will the Minister of IN-
FORMATION AND BROADCA-
STING be pleased to state:

(a) the number of villages, town-
ships and cities in Rajasthan where
discs have been installed for Televi-
sion viewing: and

(b) whether in view of public de-
mand Government propose to provide
this facility in maximum number of
villages?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHR! P. UPENDRA):
(2) and (b) 36 TV transmitters of
diffcrent power ratings are at present
functioning at various places in Ra-
jasthan providing coverage to about
52, population of the Statc. On aug-
mentation of power of 3 of the exist-
ing transmitters and cstablishment of
one more transmitter at a new loca-
tion. as spill-over schemes of the
VI Plan. an estimated 67¢, popula-
tion of the State is <xpected to be
brought under TV coverage. 1t is the
endcavour of the Government to ex-
tend TV service to the remaining un-
cavered population of the State, as
expeditiously as possible, but this can
be undertaken only in a phased man-
ner depending upon the availability
of tunds for the purpose.

[English]
Setting up a Steel Plant at Hospet

5011, SHRI M. V. CHANDRA.
SHEKARA MURTHY:

SHRI V. SREENIVASA
PRASAD:

SHRI1 SRIKANTA DATTA
NARASIMHA RAJA
WADIYAR:

Will the Minister of STEEL AND
MINES be pleased to »tate:

(a) whether the Karnataka Govern-
ment has urged Union Government
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to grant approval to the Mukund lron
and Stccl Company to set up a one
million tonnes per annum hot roiled
flat steel plant at Hospet;

(b) if so, whether Union Govern-
ment have taken any decision in this
regard; and

(c) if so, the details thereot?

THE MINISTER OF STEEL
AND MINES AND THE MINIS-
TER OF LAW AND JUSTICE
(SHR1 DINESH GOSWAMI): (a)
to (c) Government of Karnataka have
urged the Union Government to ex-
pedite setting up of a steel plant in
the Bcllary-Hospet arca. They have
aiso recently suggested that the Gov-
ernment may, if it becomas neces-
sary. consider implementing the pro-
ject in the joint sector, associating
M/s. Mukand Ltd., for setting up a
one million tonne plant. However.
no formal application for grant of
industrial licence for setting up a steel
plant at this location has been recei-
ved by Government from M/s. Mu-
kand Ltd. The situation will be
clear only after the VIII Plah out-
lays and programme for the iron and
steel sector are known.

[Translation]

- Repatriations of Money in Indian
Banks Located in Gulf Countries

5012. DR. BENGALI1 SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether in view ol TIragi inva-
sion of Kuwait, there is any possi-
bility for transfer repatriation of
nioney in the Indian banks located in
Gult countries;

(by if so. the total amount that
has becn repatriated to India so far
and how Government propose to uti-
lisc this money:; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHR1 ANIL SHASTRI): (a) to (¢)
Reserve Bank of India (RBI) has re-
ported that the Indian banks' bran-
ches operating in the Gulf countries

SEPTEMBER 7, 1990
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have remitted funds to  India after
outbreak of hostility in Knuwait. Dur-
ing the period 2-8-1990 to 28-8-1990
these branches remitted 35.529 mil-
lion US Dollars as FCNR dcposits
and Rs. 400.092 million on account
of their rupee sales. These funds form
part of the banks’ overall deposits.

Supply of Boring Pumpset to Small
Farmers in Bihar

5013. SHR1 HUKUMDEO NARA-
YAN YADAYV: Will the Minister of
FINANCE be pleased to state:

(a) whether Government had  re-
ceived complaints in Decctber, 1989
regarding supply of boring pumpsets
to small and marginal farmers in
Bihar;

(b) if so, the details thcicol,

(¢) the action taken against persons
found guilty; and

(d) whether Government propse to
compensate the affected farmers, if
s0, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF TFINANCE
gS_HRI ANIL SHASTRI): (a) Yes.
ir.

(b) to (d) In the complamt, alicga-
tions were made about sarious cor-
rupi practices on the part of the offi-
vials of Public Sector Banks and Land
Development Bank regarding sapply
ot Boring pumpsets to small and
marginal farmers in Bihar. The issues
raised in the letter referred to above
had been brought to the notice of
the Government earlier also and
the matter was investigated by
the Central Bureau of Investigation
(CBI). As per the icport received
trom CBI. 15 cases have already been
filed by the CBl in the High Court
of Patna and the same are pending
for trial in the Court. These 15 cases
include prosecution against 8 bank
employees and 31 private business-
men. Necessary action will be taken
by concerned agencies/authorities in
terms of the decision of the Court.
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Loans Sanctioned to Swgar Mills

5014. SHR1 CHHITUBHA DEVII-
BHAI GAMIT: Will the Minister
of FINANCE be pleascd to state:

(a) the total amount of loans sanc-
tioned to sugar mills by central finan-
cial agencies as on June 30, 1990:

(b) the details of loans sanctioned
to private and public sector sugar
mills respectively;

(¢) the amount of loans outstanding
against these sugar mills on the above
datc: and

(d) the main rcasons thcrefor and
by when this amount is likely to be
recovered?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a), (b),
(c) & (d) According to the informa-
tion furnished by the four All India
Term Lending Financial Institutions
namely. Industrial Development Bank
of India (IDBI). Industrial Finance
Corporation of India (IFCI), Industrial
Credit and Investment Corporation of
India (ICICI) and Industrial Recons-
truction Bank of India (IRBI), the
total assistance sanctioned to Sugar
Mills in Private Scctor and Public
Sector and assistance outstanding as
on Junc 30, 1990 is as follows:

(Rs. in crores) .

Assistance  Assistance
sanctioned  outstanding
IDBI Private Sector 114.00 74 00
Public Sector 87.00 29.00
ToraLd* 559.00
1FC1 Private Scclor 90.48 39.33,
Public Sector 59.29 29.66
ToraL"* 464.97 - -
ICICI Private Sector 58.48% 29.40%
Public Sector 1.95% 0.49*
ToiaL** . . . 228.48% -
IRBI Private Sector 37.92 24.34*
Public Sector 18.12 6.74*
TOTAL** 76.04

(*These figures are as oa 31-3-1990)

(**The total assistance sanctioned includes the cooperative and joint sectors

as well).
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The above financial institutions have
also reported <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>